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- 1.98.2006 ° Written statement has been
. filed by the respendents. Considep

ing the issue invelved in this cag
- We are of the view that the C.A,
h bas te be adnitted, Adnmit,

Pest on 95.09.2006. In the
meantime, the learned ceunsel. for
the ippliCilnt may file rejeinder,
if any, .

The leirned counsel fer the
respenéents is alge directed te £t3
preduce the relevant records pertai
ning te the ACR and ether aspects,
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. 04.09.2006 Present Hon'’ble er K.V. Sach1danandan
= VlcP-Chalrman

() L Learnec’i Counsel for the Applicant

submitted that he has filed additional
statement (rejoinder). Let it be brought on
record if otherwise in order. Let the case
be posted on 19.10.2006.
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06.11.2006 Present: Hon’ble Sri K.V. Sachidanandan
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Learned Counsel for the partes
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respenddnts prays fer adjeurnment due te his _ |
persenal incenvenience, Prager is allewed,
. .‘Post the matter on 8,12.06. | L

.. Vice-Chairman

08.12.2006 Present Hon'ble Sri K.V. Sach.tdanandan
' \ﬁce-0han'm~an

Learned ~ Counsel for  the
Respondents submitted that he has got

some personal inconvenience and sought

' - for time. Post on 12.01.2006. \/ |
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12¢1.907, MreM.K.Mazumdar ceunsel for the
respéndents prays fer adjsurnment due te
his personal difficulty. Prayer is alowed.
The ceunsel for the Respe ents will
‘produce the relevant recofds. Pest the
matter on 15.2.67.
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15.2.07 It is stated that the counsel for the

respondents is in bereavement and adjournment
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V-ice~Chairm§n :

is sought. |
Post on 9.3.07 for order;
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09.03.07 Respondents are directed tc
procuce the reccrds per ain;wo

dispute., post the matter\on 2.

Im vice~Chairman

Ll e i i - ¢ - o oA o ipors - e e



.- T

\SN b

0.4.40/2006 47
* ‘

2.4.20¢7 Post the mgtter on 11.04.2007. In
the mematime Respondents are directed to
produce the rimeX relevant flocument as

\“\L Crse ie ) : - directed.
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8.5.2007 None appeared for the Respondents.

e ‘Mr'.A.K.Roy;"" léarned counsel for the

~*'-'\{} P AP Applicant is present. The records as
| b :ﬁirected to be produced are not produced.
It is a sorry state of affairs. However, as a |

matter of last chance the Respondents are

el'l-‘""] - ’ granted one more opportunity. It is made
Al B | ' : :
Q'\.Q_ Chke 1 e lu;_a,%)\» | clear that if the Respondents’ counsel is
%’e’?‘ﬂ’\,uvufmg_; ' not present and does not‘. produce the
.' —D7 ' relevant records, as already directed, on

llfc S &5, N i the next date the matter will be proceeded -

accordingly.

Post the matter on 15.05.2007.

Vice~Chairman
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15.5.2007 - Counsel for the respondents
' submitted that he did not get the original
record. He wanted to have further time to

mm{ ¢ ; | submit the original record. He is directed
. Abe 14 1
® 214’&9’“' to file all the original record on the next

EB'T MMM@— . : date.
' ' Post the matter on 6.6.07 for
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| 6.6.2007 Heard Mr.A.K.Roy. leémgﬂ ca\iﬁ%tl
for thé’ Applicant and Mr.M.'K..Mazumdar.

learned Standing counsel for the KVS.

. Hearing concluded.

Hearing concluded. pRessrved fors orders

Vice~Chairman

/bb/
L
2.7.2007 ~ Judgment pfbnoun_éed in open Court,
kept in separate sheets. The O.A. is
dismissed in terms of the Order. No costs.’
Vice-Chairman
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' CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0.A. No.40 of 2007

DATE OF DECISION:02.7.2007

E.M.Reddy
Mr.A.K.Roy .
......................................... Advocate fOI' the
' - Applicant/s.
- Versus —
U.0.1. & Ors
----""'“"'"Responde_nt/s

Mr.M.K.Mazumdar, KVS Standing Counsel
‘ Respondents

CORAM

THE HON’BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

| 1. Whether reporters of local newspapers may be allowed to Y.K/No
see the Judgment? X

2. Whether to be referred to the Reporter or not? }és/No

- 3. Whether to be forwarded for including in the Digest Being :
compiled at Jodhpur Bench & other Benches 7 )é/No

4, Whether their Lordships wish to see the fair copy :
of the Judgment? \74\10

1ce—Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATT BENCH.

" Original Application No. 40 of 2006.
Date pf Order: Thivs, the 2nd day of July, 2007.

HON'BLE MR. K.V.SACHIDANANDAN, VICE-CHAIRMAN

Edunari Mounendar Reddy

PGT Kendriya Vidyalaya, Kokrajhar
P.O: & Dist: Kokrajhar

Assam. »
secossnae Applicant.

By Advocates Mr. A. K. Roy & Mr. L. Wapang.

- Versus —

1. Kendriya Vidyalaya Sangathan
Represented by it's Commissioner
18, Institutional Area
Sahid Jeet Singh Marg
New Delhi — 110 016.

2.  Deputy Commissioner (Pers)
Kendriya Vidyalaya Sangathan
18, Institutional Area °
‘Sahid Jeet Singh Marg
New Delhi — 110 016.

3. Assistant Commissioner
Kendriya Vidyalaya Sangathan
Regional Office _
Silchar-788 001.
T e Respondents.

By Mr.M.K.Mazumdar, Standing counsel for the KVS.
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ORDER

SACHIDANANDAN, K.V. (V.C.) :

The Applicant, Who was initiallyi appointed as Post
Graduate Teacher (PGT in short) iﬁ the Kendriya Vidyalaya
Sangathan (KVS in short) in the year 1986, was deputed as
Principal ‘in Navodaya. Vidyalaya during the period from July,

1997 to July, 2001. ‘He claimed that he has got a very good

~ service record and he took several measures to promote the

educational atmosphere and administrative function and also

took a number of measures to eliminate the corruption and

.indiscipline in the school Which»was prevailing long back. The

Respondents have reverted him from the post of Priﬁcipal vide
rﬁemorandum dated 24.6.2003 to the post of PGT and posted him
at Kokrajhar..In the month of Septe;nber, 2003, he received a
memorandum dated 4.9.2003 communicating some adverse
remarks for the year ending 31.03.2003 (Annexure-C). Applicant

submitted representation dated 14.10.2003 (Annexure-D) before

" the reviewing authority for expunging the adverse remarks.

According to him, no show cause was served to him at any point
of time and entries were made with bias attitude. No

irregularities were ever mentioned in any Panel Inspection

L
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" Report and thereby requested to expunge the adverse remarks.

The adverse remarks were not based on record and the same
was entered without considering the relevant materials. The
representation was disposed of by the reviewing authority vide |
order dated 27.1.2004 (Annexure-E) rejecting his claim. Being
aggriéved, Applicant approached this Tribunal by way of O.A.

No.120 of 2004 and the said O.A. was disposed of vide order

‘dated 9.8.2005 (Annexure-F) directing the third Respondent to

forward Applicant’s representation_ dated 14.10.2003 (Annexure-
D) with his remarks to the secqnd Respondent and the second
Respondent was directéd to consider the same and pass
reasoned order. The sc:acond Respondent vide order dated
24.10.2005 (Annexure-G) rejected the prayer of 'the Applicant
which according to the Applicant was not a reaso'ned order and
violative of the orders of this Tribunal. Aggrieved by. the said
action on the part of .the Respondents Applicant has filed this
O.A. seeking thé following main reliefs:—
“l) To expunge the adverse of the Review
Authority as entered in the A.C.R. for the
year ending 31.3.2003 (Annexure—C)
ii) To quash and set aside the memorandum

dated 24.10.2005 issued by the Appellate
Authority (Annexure-G).”

L



2. The Respondents have filed a detailed reply statement
coﬁtending that pursuant to the direction of this Tribunal they
have issued a reasoned order dated 24.10.2005 stating that after
considering plea of the Applicant in his appeal vis—a-vis other
material available on record it was found that his representation
to expunge the adverse remarks has no merit. In the fact finding
enquiry so conducted on 3™ & 4™ April, 2002 by the office of the
third Respondent if was found that some of the charges were
proved and therefore, the adverse remarks recorded based on
the charges proved by Inquiry Committee are justified and as per
the rules. Communicating the adverse remarks by the competent
authority is for the betterment of Kendriya Vidyalaya and for the
employee too improve himself so that he caﬁ progress in his
career by rectifying the lapses and ‘short comings. The
Chairman, VMC, KVS, Paniéagar has diécretely inquired the
matter and found that no doubt the Applicant is a man of egoist
type due to which he could not maintain gon relation with the
nominee Chairman. These views were expressed by the
Chairman before the Inquiry Committee. Almost all the charges
framed against the Applicant stood pfbved which 1ncluded

appointment of his wife as teacher in the same school on
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contract basis in violation of codal provisions as per Article 46
of II Edition and Article 41B of III Edition of Education Code of
KVS. Subsequently, as per direction of this Tribunal his

representation was disposed of in terms of Article 91 of the

~ Education Code rejecting his claim based on the facts/materials

available on record. During his tenure as Principal, various
irregularities had taken pl,éce such as he has appointed teacher
on contractual part tiﬁe basis violating. KVS norms and the
purchases were made by violating the prescribed purchase
procedure as per the report of the Inquiry Committee.
Appointment of his wife by him on contractual part time basis in
the same school where he was functi.oning as Principal is a
serious irregulafity and égainst the = established principle.
Purchases were made‘without the approval of the Chairman. For
such type of lapses ‘Fhe Applicant c’an’t expect the Respondents
to-be a silent specfator. As such, recording of édverse entfies n

his ACR is perfectly in order. He did not maintain financial

'propriety, and therefore, retention of the adverse remarks is

very much justified and no bias can be attributed on the part of

the reviewing officer or the appellate authority. Therefore, the



Respondents claimed that thg O.A. being devoid of merit 1s liable

to be dismissed.

3. - The Applicant has filed a rejoinder reiterating his
contentions made in the O.A. gnd further submitted that on
19.3.2002 one nominee Chairman-came to the school for one
week in absence of regﬁlar Chairman, and said Chairman raised
certain false allegations‘ agaiﬁst him before the fact finding
enquiry but the same were not proved’ iIn as much as no such
adverse enquiry report was ever .commuﬁicated to him. More
than hundreds of parents of the students: submitted their
. statement in writing in suppdrt of the Applicant which clearly
proves that all the allegationé of the nominee Chairman were

false and baseless. His wife was selected by the Committee and

forwarded her name, and therefore, Applicant allowed her to

join. Respondents have served two memorandums of charges

i.e., dated 16.01.2003 and 28.-07.2003 on the same charge

against which Applicant apprbached this Tribunal by way of O.A. "~

No0.310/2004 which was disposéd of on 17.03.2005 with certain

directions upon the Respondents. Pursuant to this ‘Tribunal’s

~

directions the Respondents vide order dated 27.05.2005 |

exempted the Applicant from the charges. Therefore, according

[
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to the Applicént, the séme cannot be taken into considgration
vs}hile writing the ACR for the period 01.04.2002 to 31.03.2003.
Applicant claimed that there is no basis for recording advefse |
entries in the ACR and the Respondents are taking all irrelevant
factors to mislead this Tribunal without annexing any relevant
document. If tﬁe allegations of the Respondents are correct they
could have initiated appropriate disciplinary action against him

but the same was not done.

4, Heard Mr. A. K. Roy, learned counsel for the
Applicant and Mr. M. K. Mazumdar, learned Standing counsel for
the KVS. Both the counsel have taken my attention to the.
various pleadings, materials and évidence placed on record.

Learned counsel for the Applicant would argue that the adverse

" remarks in the ACR communicated to him are not in conformity

with the provisions of the Education Code of the KVS and since
Applicant was exempted from the charges vide order dated
27.05.2005 the charges vcould not have been a material in writing
the ACR for the year 01.04.2002 to 31.03.2003. Learned
Stan.ding counsel for the Respondents, on the other hand,

persuasively argued that so many irregularities including
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fi.nancial irregularities done by the Applicant culminated into

writing adverse remarks which cannot be faulted.

5. | I have given due consideration to various pleadings,
materials and evidence placed on record and to the argurﬁents
advanced by the counsel for the parties. The claim of the
Applicant is for expunging adverse remarks that have been
entered by the Reviewing Authority in the ACR for the year
ending 31.03.2003. The Appliéant has also prayed for setting
aside the memorandum dated 24.10.2005 issued by the Appellate
Authority. For better elucidation the adverse remarks
communicated to the Applicant vide memorandum dated

04.09.2003 (Annexure—C) is quoted herein below:-

Part-III: Remarks of the Reviewing
Officer
Over all performance '

Fitness A below average Officer
Fitness for promotion Unfit

Has the Officer any special He has poor administrative
characteristics and or any ability and done various
outstanding merits or abilities irregularities in contractual
which would  justify his appointment and
advancement and Spl, selection management of finance.

for higher appointment and Spl.
Selection out of turn




Earlier Apblicant had approached this Tribunal in O.A.
No0.310/2004 for quashing of the disciplinary ﬁroceeding in
‘which thiS'Court had directed to consider his appeal and dispose -
of the same within a time frame. Accordingly, orders have been
passed by the Respondénts on 24.10.2005 and the appeal of the

Applicant was found having no merit on the basis of the

materials available on record and hence the same was dismissed.
Learned counsel for the Applicant Would argue that the adverse
remarks are ‘u\nwarranted -and ﬁe .tried to established that
granting of basic -amenities by constructing toilets, making
libfary functional, organizing Annual Sports Day and Annual Day
celebrations with‘ great success, settled all audit objections
allotment of land to 'Vidyalaya etc. were possible only because of
his initiative as Principal, and therefore, tﬁe adverse entries
have to be expunged. The Respondents, on the other hénd, stick
on to the averment that on fact finding enquiry some of the
charges were proved against the Applicant and he is a man of
egoistic type due to which he could not maintain good relation
Wifh‘ the nominee Chairman. The Committee enquired the same
and found to be correct. Various irregularities had taken place

“during his tenure as Principal like in appointment of teachers on

L~
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contract basis, pﬁrchase made violating the purphase procedure
which were enquired by the Committee. Even assuming that his
contehtions that he had no handvin _appointmeﬁt of his wife as
teacher on contract basis is true, the other charg.es remained
proved. Supply orders were placed without the approval of the
Chairman, and therefore, the Respondents cohtended that the
adverse remarks are perfectly justified. Order of penalty of
censure was set asidé by the Appellate Authority on account of
the dictum laid down by the Apex Court in one of its decision
that “one selected candidate cén ‘not -be denied to give .
appointment on the ground that the relative Is working Is
working in the same. organization’. According to the
Respondents, advérse entries in the ACR are thelculmination of
various irregularities committed by him and t'her.efore, the same

cannot be expunged.

6. Learned counsel for the Applicant has taken my

attention to a decision of the CAT, Jabalpur Bench in the case of

'S.C.Vaish, IAS vs. U.0.I. & Ors., reported in AISLJ VII-1991(2)

187 in which the Court held that so many achievement and self

laudatory statement cannot be taken into consideration in ACRs

but only récords. In another decision of the CAT, Chandigarh

L
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Bench cited by the learned counsel for the Applicant in the case
of S.C.Jain vs. State of Punjab & Another, reported in AISLJ 1I-

1994 (CAT) 245 held that adverse remarks must be based én
some material and cannot be arbitrary. On going through the -
records I find that the said procedure had been adopted in this

case — explanation was called for and finally adverse remarks

- had been recorded based on solid materials.

7. Learned couhsel for the Applicant tacitly admitted that
the Applicant was an egoistic person. He further argued, “I am-:
egoistic, he is egoistic and you are also egoistic” and further
submitted that ego per—se does not conceive bad- character,
which cannot be accepted. The simple meaning of ‘Ego’ in the
Chambers English Dictionary is “/ or self - that which is
conscious and thinks: an image of on_ese]ﬂ Doctrfne. of egoism-
one who z‘ﬁinks and speak too much of himself: self-exaltation.”
The philosophical meaning of meaning of ‘egoistic’ is, “the
theory of self-interest as the perCJJD]e of morality”. Thinking_
and speaking abo’ut oﬁéself is the characteristic of boasting and
exaggerating one’vs‘ ability which 1s nof good in any person much

less to a teacher. Hence the natural corollary is that Applicant

L
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still 1s not free from taint behaviour and hence the adverse

remarks recorded cannot be faulted.

8. C‘ounsel further argued that the recording of adverse
remarks is not in confor’mity'with the Articles 86(2)(vii) & 90 of
the Education Code of the KVS. Articles 86(2)(vii) & 90 of the

said Code are reproduced below:-

“86(2)(vii)

Every warning/reprimand/displeasure
issued in writing not automatically find a place in
the confidential report. Only cases in which
despite such warning etc. the officer/official has
not improved, appropriate mention of such
warning etc. shall be made in the confidential
report.”

“Article 90

All adverse entries in the Confidential
Report shall be communicated by the Reviewing
Officer along with a mention of good points
within one month of this being recorded ......... 7
- Learned counsel submitted that warning, reprimand or
displeasure were never issued to the Applicant and hence the
adverse remarks are against the above Articles of the Education

Code. But the facts remain that adverse remarks were

communicated to the Applicant asking to submit his

\/
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representation against the same within a specified time and the

same was done after the conduct of the fact finding enquiry. It is

- worth mentioning that various commendations of the Applicant

have taken into consideration while judging his performance and
that is why a minor penalty of censure was imposed upon him. It

was reported that though the Applicant was reverted to PGT

(Bio) again he was promoted as Principal, KVS, Hyderabad and

now he is holding such post. Therefore, the cloud has now
vanished and he has been restored to the post of Principal. On

going through the previous arguments and materials placed on

"record, I am of the view that the authority has acted bonafide

and adverse remarks recorded are not unfounded and vague.
Therefore, I do not find any reason to expunge the adverse
remarks recorded for the year ending 31.03.2003. The O.A. is

devoid of any merit and is liable to be dismissed.

'Accbrdingly, the O.A. is dismissed. There shall,

however, be no order as to costs.

(K.V.SACHIDANANDAN)
VICE CHAIRMAN

/BB
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.1A5£ Have the conies duly signed - YES/N@(\
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disposing O.A. 120/04 directing
Respondent OS2 to pass reasoned

order and dispose of the

representation 4(ix) F

Representation dispoged of

by Resmondent 10,2 without
any spesking order 4(x) G
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I0 THE CENTRAL ADIINISIRAT IVE TRIBUNAL
GUUAMAT I BEICH Q@

(KK APPLICAT I0oH UNDER SECL ION 13 OF THE ADMINLISTRAT IVE

- TRIBUNAL ACT 12835)

Original Application 110 Lf’O /2006

- BETWEEHN -
Edunari Mounendar Reddy
P.,G.T , Kendriya Vidyalaya

o

Kokrajhar , P.0 &Dist - Kokrajher
(Assam)

. ss 000 'APPLICBIIT
- AID -

1. Kendriye Vidyalays Sangathan
represented by It's Commissioner,
18 Institutional Area , Sahid Jeet Singh Marg,

hew Delhi « 110 016

2., Deputy Commissioner (Pers)
Kendriya Vidyalaya Sangathan |
18, Institutional Area, Sahid Jeet Singh Marg,

Hew Delhi -11¢p 016.

3. Assistant Cornmissioner,
Kendriya Vigdyalaya Sangathan,
Regional Office ,Silchar -733 001
s ¢« JdRESPOHDENTS

1, PARTICUZARS OF ORDER AGA INST WIICH THIS
APPLICAT I0H IS D TRECTED

ihis application ig made ggainst

\



l. Memorandum dated 4,2.2003 (annexure-C)
through which the Assistant Commissioner,i.e.,
Reviewing Authority has entered and comm-
uniéateé the adverse remarks against the
applicant ,

i%, Memorandum dated 24.10.2005 (annexure.q )
issupd by the Deputy Commissioner (Pers)
through the said authority rejected the
representation of the apnlicant without

giving any reason whatsoever .

2. JURISDICTION ¢

That the amplicant @eclares that the subject matter
of the application is within the Jurisdiction of

this lion'ble Tribuml .,

3, LIMITATION

That the applicant also declares that this
application is made within the time limit os has
bPeen wrescribed under Section £1 of the Administrative

Trisunsl Act 1285,

»

4, FACT OF TFE CASE

i) That the applicant was asminted as Post
(raduate Teacher (in short B.@.%) in the Kendriya
Vidyalaya Sangathén.in the year 1286 and thereafter
W,e.f July 1997 to July 2001 he wos on deputation
as principal in Navodaya Vidyalaya ,where he earned

a very good Service record without any black ghadow,



ii) That the applicant states that when he
was in the lovodaya Vidyalaya ,he earned very good
service record as an akle administrator and due&iié
able gunidance and herd work the skhool showed very
good serformance in every sphere and hence when he
wvas appointed as Prineipal in the Ken@rvva VWGV.“QVQ
sthe Cheirman of the Hovodaya Vidyalsye vide hi
letter dated 7.7.2001 wrote to the high anthority
to retain him in the school, i’e also stsieg thag

since his Joining in the year 1986 in the Xendriya
Vidyalaya ,he earned either good or excellant service
recoras through the years ,

Cowmy of‘the letter dated 7.7.2001 is

annexed herewith as AHHE&URE - A

iii) That ,since his Jjoining in the sost of
prineipal in the Kendriya Vidyalaya , Panisagar ,he
tonk several mea sures to promote the educational
atmosphare and administrative fupction gnd also took

a number of.meqsures to eliminate the corrustion and

e

ig.discipline of the school vhich was prevailing
since long Back . Due to his sincere service,the
applicant earned a good service record for the yegr
&0l -2002 . But ,as the applicant took striect ,
stems to eiiminate the corruption ,the disruptive
elémémentsyeiiying to their Bbest to remove the
applicgnt from the school ., As the disrustive elemernts
around the vidyalaya were trying to demoralise any

trail to set the things right and was trying to
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o remove the apslicant from the post ,the reporting
officer wrote & letter dated 2.7.20023 to the
Commi ssioner , K.V,Sangathan fequesting that the
asplicant does not deserve an adverse punichment
and also réqnested to conduct through enquiryAabout
the matter .
Cowny of the letter dated 2.7.2003 is
annexed herewith as ANHEXURE - B

iv) That the applicant states that though he
had rendered his sefvice as & prineipal for the
over 411 well Being of the school, the respondents
reverteé hin from the post of principal vide
memorandun dated 24,6,2003 to the post of post

Graduate post and posted at Kokrajhar .

v) That ,in the month of September 2003 ,the
applicant received a memorandum dated 4.9,2003 wherewy
the Assistant Commissioner i.e., the Respondent NO3

communicated some adverse remarks for the year ending

21.3.2003
Copy of the memorandam dated 4.9.2003
is annexed here@ith as ANNEXURE -C
vi) That the apslicant states that he submitted

one representgtion dated 14,10.2003 for expunge of
adverse remarks ,to the Respondent 103 i.e, the
reviewvihg aﬁthority ; In the said representation

the appiicant‘stated in details about the works digd by

him during the relevant weriod ., Ee also minted out



that akont the matter as has been stated by the

Reviewing Authority in the Anmual Confidential Remort,

no show caugse notice was served to him at any time

and the entries were made with biag attitude . The

applicant also stated that for the relevent period

the Reporting Officer send the Confidential Report

which clearly shows thef very good administrative

periormance and there was no adverse remark arainst

any colounan ., The applicant also requested to compare

his work with the manel inspection rebort sinternal

Audit Report and the reply submitted by the applicant

frcm tine to time in respect of variouS reworts

and also By the Reporting Officer, Be it stated here

that no irregulﬁrities has ever been mentioned in

any Panel Inspection Remort and thereby requested

to expunge fhe adverse remarks, B
Copy of the representation dated 14.10.20@3
is annexed herewith as ANNEXURE - D

vii) 'That the applicant states that the afore-
said entries in Anneal Confidential Report (in sﬁort
A.C.R.) are not at all based on the reecord and the

Same has been entered without considering the relevent
naterials and the report of the Reporting Officer.

Be it stated that for the relevent period ,the report
subnitted By the Reporting Officer clearly shows the
very good admimsistrative performance and ther is no

adverse remark in any respect -, Besides the above |



the Report of the Annual Accademic Inspection 2008w
2003 which was conducted By & team of three rmember,
Shows googd Merforménce of the amplicant . Rfk Be it
stated here that as and when the higher authorities
and /or any Inspection authority suggested any thing
to do for the benefit of the sclool , he immediately
complied with the same within the time frame and
sukmitted his comsliance report to the effect and
defect was ever Ween detedted and /or informed to him,
The apslicant forther states and affirm that dur ing
the relevent'period no irregularities whatsoever

have ®een remrted and /or progved by any enquiry
authority , Ilenee ,the adverse remarks as written

By the Reviewing authority has mo %&xxg Bkasis and has
Been written in a kias manner without following the

relevent Rules .

|~
|2

ii

<

) That ,the applicant siates that the

'3

70}
£
.

1<

A representation was dismosed of by the Reviewing

i

Authority vide order dated 27.1.2004 and therekwry
rejected the prayer of the apslicant illegally ang
without any authority besides the fact that the same
was rejected without any re2son and without condider ing
the relevent feccrds .
Cowy of the said rejection order dated
27.1.2004 is amnexed hersvwith as

AVHEXURE -~ E.

ix) That weing ag.rievedwith the sid rejection
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order dated £7.1.2004 sthe applicant approached this
Bon'®le Tribunal by filing an Original Application
HO, 120 of 2004 and this Hon'ble Tribunal was plea zed
to dismosed of the said apslication by an order
dated 9.8.2005 direcéing the Reswondent 10 3 tn
forwrd the resresentation dated 14.10.2003 Submitted
by the applicant with his remarks to the next heighbr
authority i,e., Resmondent II0 £ within a perind of

one month and the Resmcndent 10.2 was dir ed to

b

eonsider the same and pass a reasoned order within
the time specified as per Article 31 of the K.V,
Education Code,
Cozy of the order dated 9.8,2005 P ssed
By this Hoh'ﬁle Trikmal is annexed

herevith as AWUEXURE -F

x) That the applicant states that after the
aforesaid order of this Tribunal +the Resmondent Nog
has disposed of the representatinn dated 14.10.2003
vide memorandunm dated 24,10.5005 and theresy rejected
the srayer of the applicant By & simple stroke of peh
without stating any reason to the effect .

Copy of the memorandum deted 24.10.2005

is annexed herewith as AINIEDRE - G

x1) That the apslicgnt states that though
this Hon'hle Tribunel directed the esmondent HO 2

to pass a reasocned order ,but the said author ity
Simply rejected the praver By @ non-speaking order
in complete violation of the direction of this lon'ble

syimved.



Tribinal . The applicant also states that in his

representation ,he has raised a nubber of noints

o~

nd has pzrtvc larly mentiohed all the works cons-
leéed by him during the relevent period and requestad
the authority to confirm the same ®y Panel Inspection
Remort ,Iﬁternal~Audit Report andthe replies submitied
by him and also By the Rewmorting Officer which gill
~corfirm that there are m question of any anomalies

in any respect . But the said autﬁority without

showing any reason whatsoever on the moints raised

o

vy him ,simply rejected the prayer By & stroke of wen
illegally which elearly shows that the said Respondent
did mot at all considered all the matérials on records

and woints raised by him ,

xii ' That the applicant states that the
adverse remarks as hag Been entered and conmmunicated

1lle

frde

to the applicant itself

f=te

S

g._v
!."ii

al in as rmuch as the Qame
is against the provisions as laid down under Article
(2)(v) of the K.V.Education Code . As per the

1id Article ,all entries should be Based on established
facts and not on mere suSpicion., In the instant case

m such allegations have ever ween roved By aby

enguiry amthority Had there was any irregularities

in respect of any matter inecluding contractual
appointment and /or manigement of finance ,that conlgd
have been estah ished ®y serving one notice to the
applicant ,%ut the seéme was never done. lience the

rerarks &s has been entered are tdtally illegal ang



and whimsical,
The applicant herein quote the Article 36(2)(¥)
for reagdy reference‘of the Hon'kle Tribumls-
$186(2)(v)

There shall be no hesitation on the part
of the Reworting Officer to record adverse
remarks in just;fied cases , Such entries
shall however ,be baSed on established facts
and not on mere suspicinn Remarks like
'doubtful character ' 'complaints received
about taking iilegal gratification' shall be

avoided 't

xiii) That the apslicant states that the entriec
of adverse remarks in the A.C.R., for the year ending
31.3,2008 are illegal in as much as it goes against I

the »rovision of Article 86(2)(vii) of the Educatin '
0N .

t
code which read as follows :-
Y486 (Sygvii)

Bvery warning /resrimand/displeasure
issued in wri@t&ﬂg not autbmatically find a
Place in the confidential remort, Only caces N
in which dispite such warning ete. the officer/

! official has not improved ,aprropriate mention

of such warning ete. shall be made in the

\_ onfidsntial report !f,
It is p@rtinent to mention that in the instanc

case ,no such warning ,reprimaénd and /or displeasure

i

were ever Ween issued to him and hence the remarks ae
\. . T .
has Been entered are illegal ang against the Code,
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xiv) That the applicant states that the entries
of adverse remarks are illegal in &s much as the same
ha s Been written and commanicated in violation of the
srovision &g laid down inder Article 20 of the K.V,
Education Code which clearly reveals that all adverse
entries in the Confidential Report shall be conmuniceted
By the Reviewing Officer alpngwith & mention of good
Points within one month of being recorded .BDut in the
instant cgse the Reviewing Officer has communicated

only the adverse entries which are not based on fact .

Relevent mpottion of Article 20 of K.,V.Bducation code.

i R

ol
- ¥ -

D -
u\::::::::f

All adverse entries in the Confidential

read a8 follows s«

"'Article 90

4

Report shall ke communicated By % the Reviewing
Officer alongwith a mention of good ®oints

within one month of this Being recorded....ost!

V) That the asrlicant states that rejection of hig
representation By the apmellate anthority is illegal

and not based on records. The amspellate authority has
disposed of the representation without stating any

reason whatsoever and hence the same is violative of
varipius verdiets of this ibn'ble Tribunal and also of

the Apex Court .

xXiv) That the applicant states that the Adverse

remarks as has been entered By the Reviewing authority

i ot
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and confirmed by the Apmellate authority are fmlly
contraty to that of the Reporting author ity and are

not kased on the records and fact . The adplicant also =kx
states that adberse remarks have been entered with

Biased attitude only with intention to justify the
reversion order which has heen'challanged [ thlq

applicant and still pending before the Fon'tle High

vii) That the appliecant states that as the
adverse entries has been made in complete contrary to
that of the Reporting Offiéer s the Reviewing Officer
as well as the Appellate anthority &re required to
ex®ress clearly and rore #articularly the reason of
disagreement but the same has not ®een done and hence

the some are mot sustainable in the eye of law,
xviii That the applic znt states that during

the relevant ‘weriod hi § perfdrmance was very good and

to the satisfaction of his reporting officer and hence
question of adverse remarks does mot arise at all moré~
prticularly when he had carried out all the Smggestions
as were extended to him from time to time By the

inspection authority and/or any higher authority .

Being aggrieved with the adverse remarks
of the Reviewing authority and »sjieefxar order dated

24.16.2005 igsued by the Aspellate authority ,the



e

aswlicant prefer this apslication on the following

grounds amongst others - : !

5. GROUNDS FOR RELIEFS : '

i) For that the action of the resgondents is
®iased and not based on fact and records and hence the

Sane is mt su tclncble in the eye of law,

' entexed
ii) For thatthe Reviewing authority has cadeted

the adverse remarks withont any srisr warning /rewrinent /
displeasure at any time as is required under Article
86(2)(vii) of Bducation (ode and hence the sume is mpt

sustainable in the eye of law,

iii} For that the adverse remérks are untenasle
in as much‘as o irregulerities in any contractual
apmwintment and ip the management of finanecial matter
has ever occured during his tenire as princimal in the
Kendriya Vidyalwve ,Panisagar and no such allegation
have ever been proved smorewrticularly during the
Period starting w.e.f. 1lst Awril to 31.s8t Marceh 2003

and hence the adverse remarks should be exmpunged ,

iv) For that the remarks have  Been recorded
and communicated in vinlatinn of the statutory Rale as
Provided in the Xendriya Vic dyalaya Educgtion Code ana

hence the same are mot maintainable .

v) For that the remresentatinn of the awslicant
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against the adverse remarks has keen considered in
& perfunctory manner without commaring with the relevant

records and report of the Reporting Gfficer,

vi) For that the order of the appellate authority
whereby the representation of the applicant has been
rejected is illegal in as much as the some does not
Bear any reason for Rk such rejection as ig requiréd
as per the direction of thés Hon'ble Tribunal and also

ds per verdicts of Several courts ,

vii} For that the action of the ressondents are

whimsical and ®iased and hence is not tainasle .-

vii) " For that the action of the resmondents are
against the peinciple of natural Justice and administra-

tive fair play and hence is liakle to ke quashed .

ix) For that the action of the Respondent 1i0S
in disposing the representation is against the sbttleg
Frinciple of lav and hence is not maintainable in the

eye of law,.

X) For that the action of the ressondents are
Violative of Article 14 ,16 and gl of the Constitution

of India .

xi) "For that at any rate the actiosn of the
respondents are mot maintainable in the eye of law and

liable to e quashed and set aside .
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€. DETAILS OF REWEDIES EXFAUSTED
.That the applicant states that he hase availed

all the remeadies as stated dn paragraph 4 of this awpl-
ication and hence there is np othef alternative

pemedy available to him other than te aparoadchethis
Fon'wle Trikunal,

7. MATTER NOT PREVTOUQLY FILED OR PEND TG
DEFORE ALY CCURT

That the applicant fnrthgr”declares thet
the applicant has not filed any apslication , Writ
Petition or suit regarding the nat ter vefore any court
or any other kench of this Hon'ble Trikunsl nor any

Such petition or suit is wendi ing aefore any of them ,

8, REMEDIES SOUGET FOR

Under the facts and eircamstances stated awove
the geplicant Prays the following reliefs
i) To expunge the adverse remarks of the
Review Authority as entered in the‘A.CaR. for
the year emiing 31. 3.2003 (ANNEXURE -C)
1i}To quash and set aside the nemorandum dated
'24¢l©.2@05 issued By the Appellate &uthoriﬁy .
(ANNEXURE -G ) |
iii) To pass any other order or orders as
Your Lordships may deem fit and proper,

ivy) Cost of the application.

2. INTERIM_RELIEF PRAYED FOR

Under the fact and circumstances stated
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aBove .the awplicant does not pray any interim relief
9 LP

whatesoever .

10.

e ee ® 602t

11. PARLICIZARS OF I.P.O.
i) I.P.0 O ; 26 & VA4

© ii) Date of issue : 7l2le 6
)

W
0
o
[¢2)
>,
-t
0]
3]
<-'-
.

12, LIS OF ENCICSURES

As stated in the index above .,

e



VERIFICAT ION

I, Shri Bqumiri Mounendar Reddy , son of Shri
Ranga }Redc?:y s aged about 43 years , resident of
Rart Krishna Mission , Kokrajhar , P,0 & Dsit :-
fokrajhar (Assam) .at present working as Post Graduate
Tetcher , Kendriya Vidyalaya ,Kokrajhar do hereky
verify that the statements made in paragrashs 1 to
12 of the application are true to ny personal know-
ledge and submissions made therein , I believe the
-sane are true as per legal ad'vilce and I have not suppre-

ssed any material fact of the caose .

And I sign this verification on this

the 2°™ day of _Tomdeny - 5006 at Guwahati .,

Place 3 @Mw‘»’m“ _ EJ‘AV\ wn MD L,W\e/vwﬂ@w ﬂg/dﬁ

J
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| No.PA/34 Bn/KV/zqo3/ E09% -
HQ34BnBSF
Panisagar
Dist-Tripura(N)
01 _July 2003
To
The Commissioner _ ' .
Kendriya Vidyalava Sangathan
18- Institutional area
Shaheed Jeet Singh Marg
New Delhi-110016.
l «
Sif, : -

In reference to vour letter No; F.7-7/2002.KVS (Estt-
1) dated 24/26-06-2003 del»ive‘red to. Mr.:  E:M.Reddy
(Principal, 'Kv-Panisagar, North Tripura) 1 would like to

mehtion a few. words of my conviction in Ponsultatlon with

the adtual Chalrman of the Vldyalaya Management Committee-
KV-patiisagar.

This is our personal and general observation that the
Vidyalaya has witnessed a tremendous progress under the

.able guidance of Mr. E.M. Reddy especially in the matters of

ellmlnatlng the corruption and 1nd1301pllne The Vld/alaya
is now in a pace of progressing flrmly T also understand
that . there are certain dleUleVD‘plemanS in and: around
the Vidyalaya who are trying to demoralize any trial to set
the things right in the Vidyalaya.

Ther&fore this is my opinion that Mr. ' EM. Reddy
doesn’t deaerve such an adverse punishment and your dignity

may look into the matter personally so as to conduct a
thorough Tnquiry about the matter accordingly.

Yours faithfully,

. | ( A K SINHA

- -"f* ‘ OF‘ OR CHAIRMAN/VMC

)\ u;\; f-«-..&

Copy to :- 64 B SEF

1. Jt Commissioner (Adm)
KVS New Delha

/ Sh E M Reddy

PrlnCJpal K V Panisagar.

Attasted by
16
Advocate.
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Dear SiF, 74h ot Jaiy-»zom

It was brought o my notice that, Mr.E.M.Reddy,
Princt pal,JNV-Wasiim has been promoted to the post of
¢he Principal in his parent orgaﬁisa‘tieno He is a very
able administrator and under his gudolance and naxd work
this vidyalaya has ‘bmubh'i, glory ¢o Washim Dist_ric_‘t He
has rendered excellent service to ¢his vidyélayla by
providing conasistantly good results in the Boaxd Mnaa
ticmso I Ime 4{s retained in this vidyalaya this instite-
tion will become a pride of this districts Othmise@
you are m&wz@@ﬁ %o send a dynamic ?xineiml m am@m
the m,gmw and fntegrity of the vidyalaya whmh
mem&y has @sﬁeblished,

i
; With regards,
|

Youx&s sincerely,

Sl

Tos collector & maimm,m
I"ﬁ‘cSc PoGﬂ@f’gW@ A :
Direvtor,

Nevodaya Vidyalaya Samih,, ,

A=39, Rafilash Ca,umy? g

New Delbi - 4490 CA8, o
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' KENDR1YA VIDYALAYA SANGATHAN O
- & REGIONAL OFFICE:SILCHAR-788001
- CONFIDENTIAL
. ' REGD. POST 4
. No.F.ACR/2003/KVS(SR)/ 1) 3u{;~ o} Date : Q4=9-2003,

( Mm E M O R A N D U M

Entries recorded in the Annual Confidential Reports for the

year ending - 31=03-2003 in respect of Sr i/t Eo M. Reddy
Ex-Principal ,KV,Panisagar erted : 1) ,KV
) rincipal, V,Panisagar now fekggﬁggygsvfg§égg§g),KV,Kakragharl

N g
“are-reproduced below for his/her information and neceSsary

. improvement.

Over all performinces ' e | (
Fitness S e 4 beley average Officer. !
- Fitness for premotion - Unfit. | '

e has poor administrative .
fbility and done various irregularities ™
in contractual appointment and
anagement of finance.

Has the Officer any w\

- special charateristics
and er any outstanding
merits or abilities
which would Justifly
his advancementt. and ‘
Spl, selection for ‘
hlgﬂer,appeinymegt and

. Spl. selection out of
turn? -

Ve,

o - - e W0 e A - O S A G A (T S O S m—oc———---‘unnu—m’--n.—“-‘ﬂ——~--ﬂ--‘~—-‘-q’-——

o ~ The undersigned w&g&gs to give Sri/&mxxxmﬁx‘ﬁo M? Reddy ,Bx~-Prin-
U cipal{noew reverted asi{ dpportunity to represent against the
' Shove mentioned entries made 1in the ACRs for the year QQOZ"OJ
' for expungement, if justified. _

Hence Sri/Smiy/Msx Ee M, Reddy: ~ should |
submit his/her representation; along with justification to this
office within a month of the receipt of this communication. In
the mbsence of any representation it will be presumed that he/ °

~she Ihas nothing to say against the adverse entry.

Py
Py

| , e szSZL"”;‘
3 : ( M. Mo JOSHI ) | -
. ASSTT . COMMISSIONER °4

Shri E. M. Reddy, Bx-Principal, gﬁggggggmﬁgﬁyﬁﬁﬁ%
( now reverted as PGT(Chen) ~
KENDIRIYA VIDYALAYA Kokrajhar.—

b 2

The receigt of this memorandum should be %gknowledgeoﬂpr,,,.
, - s - é |

, \\&%\@&Qiiﬁy,ﬁ?‘.”‘ AGR/Dopaton n oevt w7 ST B R
£ AN TN T . (uosoencapadgoltoner The ST. AdDD. offijer, KVS(Hors),
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14™ October 2003. |

To,
The Assistant Commissioner : |
Kendriya Vidyalaya Sangathan
Regional Office !'

Hospital Road Silchar

PIN 788001].

T IROUGH PROPER CHANNEL ,
PRINCIPAL KENDRIYA VIDYALAYA KOKRAJHAR |

Subject: - Expunge of the adverse remarks entered by the R(.vigwin;, officer request.
Reference: - No. F. ACR/2003/KVS (SR)/11304- 07 Dated 4" September 2003 ‘and
received on 17" September 2003.

Sir,

With due Jespcct 1 do hereby state that I have received on 17" SeptembeﬁOOg' the
remarks of the reviewing officcr, vide memorandum No F. ACR/2003/KVS (SR)/I 1304-
07 Dated 4" Septcmbcr 2003. ] submit this representation for your kmd conSIderatlon and
request to expunge the adverse remarks. | i i
’ ) §
The adverse remarks, as communicated vidé memorandum dali‘ci 4.9.2003, ln'is.‘l'bccn
entered whimsically and thought in as much as, the mcgularm(s as has bu,n mumonc.d
has neither been proved by any enquiry compiftee nor I was given any show cause notice
for the saiae during the relevant period *llly\mld entrics is bids and after thought
which has been made after filing the case in CAT. Be it stated thiat at the relevant period -
my reporting officer also sent the annual confidential report-which also clearly shows that
very good administrative performance and there was no adverse remark in any columa of
the report and fience the remarks entered by the reviewing officer is not at all justified '
and is liable to be qugshed. '
14 | |
I earned good name and fame to the Ke 1dr1ya Vidyalaya Panisagar and to the Sanoathan
by providing corruption frec administration, which were appreciated by all C\cept corrupt
people wity were mismanaged and defamed the institution. This may pleasc be confirmed
from The Chairman VMC, who had rcgularly supervised the activities and Vldvalava
Mapagement C()mmluce Mecmbers who were scen thé progress of the Instlluuon
MOI‘COVCi reporting officer in recognitign of my works reported well where as the
reviewing officer with out Appling mind entered adverse remarks with out any basis.
The following arc my:works during the period under report.
1. Purchased eight computers, started computer Education and also imparted
computer aided learning to the students by purchasing required softwarc.
/:/ Provided basic amenitics for pr mmry children by constructing toilets, which was:
/I neglected for several years. . |
3. Developed primary resource center. (Continued on Pagé-2)

Rl
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page-2
4. berary is made funcional by opening the sealed cupboards. Made available
nearly thirty periodic als und magazines for the benefit of students and staff
members. (When I took the charge the library was under locked cupboards, not
even a single magazine or news paper was available}

5. Constructed a platform for morning asscmbly and for cultural progamms these
programmes werc organize effectively and apprucmlcd by all including inspection
teams. .

6. Tuternal and external white wash carried out. (Which was not done carller)

7. Electrical repairs carried out.

8. Provided running water supply to the students by purchasmg and ﬁxmg a water
pump sct 1o the Vidalia. ‘

9. By providing fencing given a shape to the Vidyalaya dnd also Devclop,ed a

beautiful Vidyalaya garden which was appreciated by the panel inspection feam.

10. Implemented all the suggestions given by the panel inspection team and sui‘pnsc

P

inspections with truc spirit.
11. Carried out regular class:com supervision. :
12. Constituted VMC, VEC, VAC and PTA (These fundamental bodies were not

functional since a decadc) and also conducted regular meetings of thes

2 ¢

committees). .
13. Planned the Vidyalaya Budget and effectively utilized fdr thc bcncﬁl oﬁ the

students.
14. Organized annual Sports Day and Annual Day celebrations thh great éuccicss
15. First time in the history of K.V Panisagar Vidyalay Broa(,hu was bloug 1t out.

16. Vidyalaya Patrika was breught out.

¢

17. Most of the outstanding andit objections were settled (lln,sc were pcndmg, smcc a

decade}.

18. Purely because:of my efforts 13 Acres of land has been allotted to the Vld_)ivalaya_

which was pg,ndm;, since more than a decade. N

These works ’Iﬂay please be confirmed by comparing  panel inspection reports of the
year2001 ] and 2002, also internal audit reports and the replies submitted, and also from

W

the reporting officer. Be it stated that the panel inspection report and internal audq report

nowhere mentioned any irregularity in any work done by me qnd hence these adv?rse
entries are not sustainable. :

By considering all the above- mentioned facts I pray your honor to expunge lhc advcrsc
remarks entered by the reviewing officer. (

Yours faithfully

EMREDDY
‘ Principal {reverted to PGT}
Joned Under Protest against the Reversion.
Kendriya Vidyalaya Kokrajhar-783370.

¢ i

Attas Tod by

(/%
Advocats.
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Arepresentatlon daLed 14.10.,2003 {(Annexure-D) for
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N4 ' proper afficdaviy Conlaining the relevant rules and
¢ - p— the autherity who is competent under the rules to
iwrite " “the ACR’ and also to considér the

representation of.the applicant; Thw then lncunmunt
|

has now filed an addltlonal affidavit on 27‘6.L005
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impugned order overlooking . the provisions Df,the
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'expunge the adverse remark entered by
the Reviewing Officer. rt may be
pertinent to mentlon here that ip
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presean deponent is the Appellate
Authorl%y as - the Assistant
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Assisth Commissicner.”
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KENDRIYA VIDYALAYA SANGATHAN
18, INSTITUTIONAL AREA,
SHAHEED JEET SINGH MARG,
NEW DELHI-110016

Ref. No. 1--1/2005i-I(VS,(CCPU)/3\\\ Date: 24""October, 2005
MEMORANDUM

Whereas, the adverse entries in the ACR for the year 2002-
2003 of Sh.. E.M. Reddy, Ex-Principal, Kendriya Vidyalaya Panisagar
were conveyed 0 him vide KVS  (Gilcher Region) letter
NOF.ACR/2003/KVSiSR)/11304-07 dated 04-09-2003.

Whereas, a representation dt.14.10.2003 against the adverse
entries was made by Sh.. EM. Reddy, Ex-Principal, which was
disposed off by the Assistant Commissioner, KVS, Silcher Region vide
letter No. 2-8(ACR)/2003-KVS(SR)/21376-79 dt. 27.01.2004 at his
level instead of forwarding the matter to the appellate authority i.e.
Dy. Commissioner (Pers.) in the instant case.

Whereas, Sh.. E.M. Reddy, Ex-Principal, filed an O.A. No.

-

ANtlexvRL- B &

Q

120/2004 in the Central Administrative Tribunal, Guwahati bench

against the adverse entries recorded in his ACR for the period from
1.4.2002 — 31.3.2003. Tre Hon'ble CAT has pronounced its judgment
on 9.8.2005, the operative part of which is reproduced hereunder:-

“In other words, under rule 89(A) of Education Code the 3¢
respondent who have issued Annexure-C memo, on receipt of the
representation (Annexure-D) <hould have forwarded the same to the
next higher authority with his own remarks for passing of order on
the same but he hiiself has rejected the same. Since this is plainly
against the provisicns under Rule 89(A) (ii) & (iii) of the Education
Code the impugned order at Annexure-D is set aside. The present
incumbent of the 3" respondent -is directed to forward the
representation (Annexure-D) submitted by -the applicant with his
remarks to the next higher authority, namely, the 2" respondent -
the Deputy Commissioner within a period of one month from today
and the 2nd respondent is directed to consider the representation as
mandated under the provisions of Rule 89 (A) (iii) of the Education
Code. Mr. M.K. Mazymdar, counsel for the KVS has brought to our
notice that Education Code has been recast and the relevant Rules in
place of Rule 89(A) is Article 91 which is in pari materia.

Contd...p/2
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In the circumstances, the 2" respondent will consider the
applicant’s representation as mandated under Article 91
particularly sub-rule (i) thereof and pass a reasoned order
within the time specified therein.”

Whereas, The Assistant Commissioner, KVS(Silcher Region) has
forwarded the representation dt 14" October,2003 of Sh. E.M. Reddy
to the competent appellate authority vide letter No.F.4-
1/2005/KVS/(SR)/11982-85 dt. 21.9.2005 in compliance with the
order dt. 09.08.2005 of the Hon'ble CAT.

Whereas, the undersigned after due consideration of the plea |}
put forth in his appeal Vis-a-Vis other materia| available on the record _}}

has come to the conclusion that his representatlon to expunge tﬁe i

adverse entries has no merit.

Now, therenore the undersigned being the competent authonty
in the instant case, disposes the appeal of Sh. E.M. Reddy, Ex-
Principal, Kendriya Vidyalaya Panisagar, with the order to maintain the

status quo.
SEXQ e

(RAJVIR SINGH)
DY.COMMISSIONER(PERS.)

Sh. E.M. Reddy,Ex-Principal
(Now reverted as PGT(Chem)
Kendriya Vidyalaya , Kokrajhar

Copy to:

1. The Asstt.. Commissioner KVS (Silcher Regaon )for furthc:r |
necessary action. . &
2. Section Officer (L&C) ~ for information.

DYZCOMMéSEONER(PERS,)

Attested by
@ \

Advocatc
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[THE HIGH COURT OF ASSAM NAGALAND MEGHALAYA MANIPUR, Y
TRIPURA, MIZORAM AND ARUNACHAL PRADESH] " : §/
0.A NotfO ........ OF 2°6 Ny
- Appel-lﬂnt,,_
. M. Raddy - p—p,a/{mrw/‘ o é
Versus o " <
[2andrAy & \/Tdff\w Corgrfhem i Respondentsg
: _ Opposite- party[ Ll
l\n()\\ all men by these pxesents that the above named ........ &ffuwr ............ do hereby nominate, con-

- K

- my/our true and lawful advocates to appear and act for me/us in the matter noted above and in connection there
with and for that purpose to do all acts whatsoever in that connection including depositing or drawing money, filing
in or taking out papers. deeds of composition etc. for me/us and on my/our behalf and we agree to ratify and
confirm all acts to be done by the said advocates as mine/ours for all intents and purpose of non-payment of the

stipulated fee in full. no Advocate will be bound to appear and act on my/our behalf.

In Witness Whereof/We hereunto set my/our hand on this. @ ... day of... Jana. ;..e?.e XA

" MR. ASHOK KUMARRAY
MRS. SAKUNTALA RAY |

" MR.INDRANIL GOGOI

MR. S.C.DUTTAROY
MR.R.K.PAUL

MR. TAPAN KUMAR DAS

MR SANJEEB SEAL

MR. JOON SENAPATI

MR. ABHIIIT BHATTACHARYA

MR L mAawAPANG |

Received trom the executant M will lead And Accepted
satisfied and aggepted. me/us in the case. ' ‘

- Advocate Advocate - Advocate

Aﬁd Accepted |
/.

i

Advocate

And Accepted

- Advocate’

N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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[.8.0c
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Frla )by Ko R sprontents
/;70 Connmat K\

0.A. No.40/2006

Th
S

sh$i E.M. Reddy,
vees Applicant
.-VERSUS =
Commissioner, KVS & Others
«eses Respondents
- AND -
IN _THE MATTER OF :
Written Statemgnt filed by
the Respdndenfs. |
- AND -
IN THE MATIER OF :
The Assistant Commissioner, |
Kendriya Vidyalaya Sangathan,
Silchar Region, Silchar.

The humble written statement on
behalf of the Respondents are

as follows :

1)‘ - That I, Sri M. Radhakrlshnan, Assistant Commissioner,
Kendriya Vidyalaya Sangathan, Silchar Region being served
the copy of the Original Application, I have gone through
the contents thereof, I am competent to serve this Written
Statement on being supplied with para-wise comments from

the Head-quarters on behalf of the respondents, they being
official respondents, I am fully acquainted with the

facts and circumstances of the case.

contd.... p/2.



2) That the deponent states the allegations/averments
which is not borne out by records are denied and not
admitted, Any’avermenté/allegations which are not speci-
fically admitted hereinafter is deemed to be denied.

3) . ‘That the deponent begs to apprise that the grievanbe
of the applicant is that Sh. E.M. Reddy, Ex-Principal,

Kendriya Vidyalaya Panisagar (Now reverted as PGT(Chem)

Kendriya Vidyalaya,’ka:ajhar_was conveyed the adverse
remarks in his ACR for the year 2002-03 vide KVS, Silchar
Region Memorandum dt, 4.9,2003, He represented against
the adverse entries on 14,10.03 which was rejected by
Assistant Commissioner, Silchar vide order dated 27.1.04.
He filed O.A. No.120/04 before CAT, Guwahati whixh was
disposed of vide order dated 9,8,2005 with direction to
the respondents to consider the applicant's représentation
as mandated undei the provision of Rule 89 (A)(1ii) of the
Education Code. In compliance with the order of Hon'ble
CAT,.the appellate authority vide Memordndum dated 24.10,05
issued a reasoned order stating that the plea put forth

in his appeal Vis-a-vis other material available on the

record has come to the conclusion that his'representation
to expunge the adverse entries has no merit, Aggrieved
by this;o:dgrbdated 24.10.2005,‘the applicant filed this
0.A. No. 40/2006. |

Therefore there is no merit in the applicantts
case which may be dismissed., The para-wise comments of
the O.A, are submitted as under :

contd.... p/3e
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4) That with regard to the statements made in part

(i)and(ii)of S1,No.4 the respondent says that these are

matter of records and does not forward any comment..

5)  That with regard to the statement made in para(iii)
of S1,No.4, the iespandent,states that the contention is
| denied, Lot of complaints were received against the
applicant. In nominee Chairman of Kendriya Vidyalaya
Panisagar vide his letﬁéx dt, 19:§%§ggg intimated the
respondent No, 1 & 3 about various alarming facts observed
by him relating to the functioning of applicant as Principal
Kendriya Vidyalaya Panisagar. A fact finding inquiry was
conducted on 3rd & 4th April, 2002 by the Office of A.C.
KVS (Silchar) and on the cdncfaiiiz: it was found out that

vﬁ/;%}ﬁ:;i}ﬁ/ some of the charges stood proved, Hence, the adverse

remarks were recorded based on the charges proved by

- Inquiry Committee which are justified and as per the rules.

—

Communicating the adverse-rematks‘by the competent authority |

is for the betterment of Kendriya Vidyalaya and for the
employee too to improve himself so that he can progress

in his career by rectifying the'lapses and short comings,

-

6) - That with regard to the statements made in para
(iv) & (v) the respondent says that these are matter of

records and does not forward any comment,

Contd. L XN p/4.
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7) That with regard to the statements made in para (vi)
and (vii), the respondents states that the contention of
the applicant is denied, The_#espondent No. 3 has cate-
gorically stated that Chairman, VMC, Kendriya Vidyalaya
Panisagar has discretely 1nquire§“the‘matter and found
that no doubt that Sri E.M, Reddy, the present Principal,
Kendriya Vidyalaya, Panisagar is a man of egoist type due
to which he could not maintain good relation with the
nominee Chairman. These views'were expressed by the
Chairman before the inquiry comnittee who met him k% in
connection with charges framed by the Chairman's nominee
and the committee'was inquiring into the facts. It is
further to submit that most of the charges framed against
the applicant stoodbproved, which included appointment of
the applicant's wife in the same Kendriya Vidyalaya as
teacher on coﬁtracf basis in violation of codal provisions
as per article 46 of II edition and article 41 B of III
edition of Education Code of Kendriya Vidyalaya;

8) That with regard to the statements made in

péra (vi;i) & (ix), the respondents states fhat, the
contention of the applicant is denied as in compliance
with the direction of the Hon‘ble CAT; Guwahati Bench

dt. 9.8.2005, the Assistant Commissioner, KVS (Silchar
Region) forwarded the representation of Sh, E.M, Reddy,
Ex-Principal Kendriya Vidyalaya, Panisagar for expunction
of adverse remarks and the same was disposed as per

article 91 of the Kendriya Vidyalaya Education Code by

contdes.. p/Se
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the respondent No, 2 by rejecting the representation

based on the facts/material available on records.

9) That with regard to the statements made in
. para (x) and (xi), the respondents states that the

contention of the applicant is denied as he tries to

assess his own performance such as he earned good name

and fame to Kendriya Vidyalaya, Panisagar and to Sangathan,
However, from the records it is evident that during his
tenure as Principal, various irregularities had taken

place such as he has‘appointed teachers on contractual

part time basis violating the KVS norms and the purchases
were made by violating the prescribed pdrcbase procedure

as per the report of the Inquiry Committee. In fact
appointment of the applicant's spouse on part time
contractual basis by him in the same Vidyalaya where

he was functioning as Principal is a serious irregularity

'and'against established principles,

10) That with regard to the statements made in para (xii)
and (xiii), the respondents states that it is pertinent to
state that by appointing his spouse at Kendriya Vidyalaya
Panisagar as parf time contractual teacher, the applicant
committed serious misconduct, Like wise placing of supply
order'without getting the approval of the Chairman, VMC

on the comparative statement is a serious lapse on the’

part of the applicant, For such type of lapses the appli-
cant can't except thetreépondent to be a silent spectator
meaning thereby simply issue a warning etc, As such recording
adverse entries in his ACR is perfectly in oxder, |

contdee.o pP/6s
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11) . That with regard to the statement made in para (xiv)
the respondents states that the communication of adverse
entries to the applicant is perfectly in order as the
reviewing officer‘didn't agree with the remarks of the
reporting officer.
12) That with regard to the statements made in para (xv)

and (xvi), the respondent states that the rejection of the_'
representation by the respondent No, 2 is based on the
material available on the records. As already stated
ébove, the applicant committed serious misconduct by ,.
appointing his wife at Kendriya Vidyalaya Panisagar on
part time contract basis in violation of instructions
contained in Education Code, He also didn't follow the
prescribed purchase procedure, He did't maintain financial
propriety. Hence the retention of the adverse remarks is
very much Justified no bias can be attributed on the part
of the reviewing officer or the appellate authority.

13) That with regard to the statement made in para (xvii)
the respondents states that it is once again submitted that
there were lot of complaints against the applicant from the
vidyalaya level as well as from the parents side, which
after verification were found to be true, to certain extent.
The reviewing officer has clearly stated in the ACR about
the nature of lapses committed by the applicant which itself

justified the xézudb.rejection of his representation.

Contd. oo e p/7'
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That with regard to the statement made in para

(xviii), the respondents states that as per the report

of the reviewing officer related to various information

which couldn't be compiled at R.0. Silchar in time, it

is seen that the applicant was not furnishing the required

details to the concerned R.O;’in'time, which has cause

delay at the R.O. level to furnish the data etc. to

KvS (Hgr.).. It is also informed by the reviewing officer

about the various other complaints issued against the

'applicant are as follows ¢

i) Shri Reddy did not release the annual increments as

ii)

well as paymentxof salary of 50 days in respect of |
Sh. Vinay Kumar, Ex~TGT (Maths), resulting to dilatory/
harassing tactics for clearance of medical bills aﬁd '
causing heavy and burdensome reco§ery oh Shri Vinay

Kumar, alleged unjustified stoppage of payment of

"DHRA to him,

Complaints were made by Sh. Amal Mukherjee, Ex-UDC,

Kendriya Vidyalaya, Panisagar,regarding abuse of |

official position : N

(a) Alleged granting of EL in conjunction with winter

" break w.e.f. 2,01,03 to 10,01,03 to Sh.B.Suresh,
WET wAthout any power td sanction leave in

qujunction with winter break.

(b) Imposing heavy and burdensome recoveries on

innocent employees against two alleged missing

contde... p/8..
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batteries, which were later found in the Vidyalaya

itself in damaged condition,

(c) Alleged drawl of salary for self at a higher basic
Rs.11,300/- for 18 days for the month of July 2001
as against his actual basic pay of'Rs.10,000/—

iii) Removal of Shri Khupai Lal Group 'D' belonging to ST
" community from service by abusing the provision of
article 81 (d) of Education Code by not exhausting
the procedure completely before removing a person
from the service by issuing an order dated 02,05,2003.
The appellate authority later reinstated the service
of Shri Khupai Lal.\ |

There were no good remarks recorded by the reviewing
6ffice:-in the ACR of the applicant warranting the

communication to the applicant.

15) That with regard to the grounds made in the
application the respondent states that these are not
gopd grounds for considering the case of applicant and
further states that the Principal of a Vidyalaya is
expected to follow the rules and regulations without
violating the same, He-should be a role model, However
in the instant case, lot of complaints were pouring in
against the applicént and most of them were found to be
true. By appointing his wife as part time contract
teacher in the same Vidyalaya, the applicant committed

contd.... p/9.
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-serious misconduct. He did not follow the financial

propriety laid down in the Accounfs Code of the Kendriya

Vidyalaya. Warning, reprimand etc, can be issued in

cases were the lapses are inconsequential in nature but

in the instant case, the lapses committed by the applicant
were serious in natdre. _As such, the rejection of his
appeal by the appeilai_;é_aathority is perfectly in order.
16) ‘Under the fact and circumstances stated ébove

it is prayed that O.A. No. 40/2006 dt. 23.2.2006
filed by applicant may please'be dismissed by the Hon'ble
Centra; Administrative:Tribunal, Guwahati Bench being

devoid of mérits‘

Vérification.....
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VERIFICATION

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan
Khawarey, aged about 45 years, prgsently working as Assistant
Commissioner in the Regional Office of Kendriya Vidyalaya Sangathan,
Jawaharnagar, Khanapara, do hereby verified that the statem ent made in
paragraphs L, 6, 7— 13, 1$ 2D 14 are true to my knowledge

and those made in paragraphs 2, S ad /& are based on records.

Guwahati

Do N (Sawinete

L vk b DEPONENT
Place : [.€ 0%

Date :
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IN THE CENTRAL QDMINIQ?RQTIVE Tﬁi§UNAL
C”NAHQTI BENCHV'-‘ st

Dow

0.A. NO. 40/2006

IN THE MATTER OF:
Shri. E.M. Reddy

- VERSUS -
Kendriva Vidyalaya Sangatham & ors.
- AND -

IN THE MATTER OF: o.coider
Ap anldr ok aza arvks - on behalf of

the applicant aqawmsk Yhe wrileu skabevoeuk

AWNed by Mie Rcs?ov\-A¢v'-}l} .

The applicant most humbly begs to state as follows: -

1. That the appliéant has been served with a copy

of written statement filed by the Assistant C9mmissioner,
Silchar - Region, through his advocate and after going

through the same, have understood the cohtents_ thereof

.and hence save and accept’those statement which have been

specifically admitted herein belew all other statements

Qf the writteﬁ statements may be deemed to be denied and

also théée statements which do not born on  the records

may also be deemed to be denied.

2. That with regard té the statements made in
paragraph 3 of the'wriften statement the applicant states
that though the respéndent No.2 disposed of the represen-
tation submitted by this applicant, but failed to comply

with the direction.of this Hon’ble Tribunal and the séme
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is evident from the order ogsthe Respondent No.2 . From
the order dated 24.10.2005 of the Respondent No.2, it is
very much clear that the said Respondent did not consider
"al1  the points raised by this applicant against. fhe

adverse remarks. The applicant also states that the

n

respondents have considered irrelevant matters as i
evident from the written statement itself, and according-
ly rejected representation denying to expunge the adverse

entries for the year 2002-2003.

X. That with regard to the statements made in
paragarphs 5 and 7 of the written statement, the appli-
cant strongly deny the same and states that nothing have
ever been proved in any fact finding enquiry. The appli-
cant also states that from the date'of'the'letter dated
19.3.2002, it is very much clear that the fact is related
to for the vear 2001-2002 which cannot be counted for ACR
relating w.e.f. 2002-2003. ItAis pertinent to mention
that at the relevant time i.e. on 19.3.2002 one nominee
chairman came to the school for one week in absence of
regular chairman, and the said chairman raised some false
allegations against the applicant but before the fact
finding inquiry same were not proved in as much as no.
such adverse enquiry report was ever communicated-to the
applicant. The applicant also states thaf before the said
fact Ffinding enquiry, moré than hundred parents of the

student submitted their statement in writing in support
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of the applicant which will cléarly prove that all the
allegations of the nominee chairman were félse aﬁd base~
less andlhence the respondents may be directed to produce
all. the statements Qf the parents. The appiicant states
that in para 7 of the wriften statement, the respondent
has  indirectly accepted that the Nominee Chairman }was
annoyed with the applicant due to applicant’s egoist. But
all the&allegations which were made by the said chairman
were related to the period 2001-2002. It is perfinent to
mention here that during in sessiﬁn 2001-2002, his wife
was selected by the committee and forwarded her name and
hence the applicant allowed her to joint. In this connec-
tion, the reépondents served two memorandum of charges-
one dated 16.1.2003 and another dated 28.7.2003 - on  the
same charge and accordingly the applicaht approached this
Hon’ble Tribunal .by filing 0.A. N0.310/2004 and this
Hon’ble Court disposed on 17.3.2008 of the same with

certain direction to the respondents. On the basis of the

direction of this Hon’ble Court, the respondents exempted -

the applicant from thé charges by an order dated 27.5,@5
and hence, the respondents cannot take the same under
consideration for ACR for the period w.e.f. 1.4.2002 to
31.3.2003. In fact, thére is no basis for writing adverse
remark in the ACR and hence the respondents taking all
the 'irrelevant matter to mislead this Hon’ble Tribunal
without annexing any relevant documents whatsoever.

Copy of the order 27.5.2005% is annexed

herewith as ANNEXURED - H.

TR
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4. That with regafd to the statements made. in
paragraph 8 of the written statement, the applicant
states and reiterate that the respondents have violated
the settled position bf law and also the direction of

this Hon’ble Tribunal. ' ’ f

S. That 1in respect to the statements made in
paragraphs 9, 10 and 12 of the written statement, the
applicant deny khe same and reiterate all the statements
made in original apblicatioh. He.also state§ that all the
allegations are concocted and baseless. No allegations
have even been proved by the committee and no adverse
report have ever been communicated to the applicant as
per requirement of law. Had any irregularity was proved,
the applicant could have been punished-at the relevant
jtime after being proved. by the committee but same has not
been done and Hence all the allegation as stated in the
written statement are after‘thought and concocted. The
applicant also states that contractual appointment of his
wife as has been stated in written statement is for the
year 2001-2002, moreover, the same was done as par “the
relevant Rules and procedure and hence the applicant has
been exempted from the same charge. The applicant have
neither violated any Rule of the Educatign ,Code nor

violated any procedure of the Sangatham.

é. That with regard to the statement made in

paragraph 11 of the written statement, the applicant
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states that reviewing officer cannot go totally against
all the entries of the reporting officer, more so, with-
out any incriminating document and without following the

relevant Rules as has been done in the instant case.

7. © That in respect to the statements made in
paragraph 13 of the written statement, the applicant deny
the same and states that no complaint has ever been made
by the parents which can be claimed to have proved during
the relevant period. The reviewing officer as'Qeli as the
appellate authority acted whimsically and 1illegally in
recording the ACR in as much as no lapses committed by
the applicant. It is pertinent to state that before the
fact fFfinding committee which was held in the month of
April, 2002, more than hundred parents submitted their
statements in support of the applicant and hence the
statements of the respondents are totally false and that
has been made with intention to mislead this Hon’ble
Tribunal. Besides, the Reviewing Officer has ehtered- the
adverse remarks in gross violation of the relevant Rules

and hence the same is liable to be set aside and quashed.

8. That 1in respect to the statements made para-
graph 14 of the written statement, the applicant deny theé
same in toto and states that if that is so how the “same

can be the basis for writing adverse remarks by the

" Reviewing authority for the vear 2002-2003. In fact, the

applicant have furnished all the informations in due time



and  what ever steps he had taken, fhe same were taken
with full knowledge of the Assistant Commissioner. He
also states that all the allegations as have been made in
paragraph 14 are totally false and there was no fault of
the applicant. Had thére Was any?fault of the applicant,
the respondents could pave taken appropriate disciplinary
éction against him, but the same has not been done. Even,
besides above, the respondedt never made any communication
“to  the applicant giving any warning in respect of those

" matter.

That in respect to the allegation made in sub
paragraph (i) of paragraph 14, the applicant states that
the same is related to the period 2001-2002 and after the
same, audit was conducted and as per Audit report there

was no illegality.

That in respect to the allegation made in sub-
para (ii) (&) of paragraph 14 of written gtatement, the.
applicant state that there was no illegality in as much
as whatever action was taken by the applicant, same was
done with prior approval of the Assistant Commissioner,
more so the said Shri. Amal Mukharjee, was terhinated by
the Assistant Commissioner himself due te his continuous
and habitual unauthorised leave. Hence, now the burden
cannot be - shifted on the applicant without prober an-

Qquiry.



Regarding sub-paragraph (ii)(b) of paragraph
14, this applicant deny the same in as muchAés the same
are concocted and haseless. In fact all the allegations
have been leveled only with intention to substantiate the

action of the respondents.

S0, far>the allegation made in sub-paragraph
(ii)(c) of paragraph 14 is concerned, this applicant
states that he drawn the higher basic only on the basis
.df the last pay certificate, but when audit directed to
draw @ Rs.10,000/- till the basic is fixed, he accepted
the same. fThe applicant also étates that the same is
related‘ to thg vear 2001 and hence cannot beltaken"into

consideration.

That in respect to the alleéation made in sub-
para (iii) of paragraph 14, the applicant sfateé that
there was no illegélify and the same was done by follow-
ing the Education Code. Moreover, the said Shri. Khupai
Lal had accepted the same in as much as he did not filed

any appeal what so ever for the said action.'.’

The applicant also reiteréte and states that in
respect of the above allegations, the respondeﬁts neither
communicated to the appiicant nor have taken any action
and hence the same cannot be takén into consideration for

adverse entry in ACR.
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9. That in respect to the statehent§ made in
paragraphs 15 and 14 of the written statement, the appli-
cant states that ail the grounds set forth in ?he origi-
nal application are good ground to set aside the adverse
remark. He always acted as a Rolé Model. The aliegations
which have been leveled in the written statement are
false and baseless and the same never béen proved and for
the Isame cohmunication and/or warning was given to the
applicant. In this connection, the apblicant pray this
Hon;ble Tribunai to diréct the reépondents to produce all

audit report of the relevant period to justify the claim.

Under the circumstances, the applicant submits
that there is sufficient grounds in the original applica-
tion for which this Hon’ble Tribunal may interfere grant-

ing all the reliefs as praved for.



VERIFICATION

I Shri. Edunari Mounendar Reddy, son of Shri.
Ranga Reddy, aged about 49 year, residing at Ram Krishna
Mission, Kokrajhar, P.O. & Dist- Kokrajhar (Assam) at
present. wdrking as PGT, KV, Kokrajhar do hereby verify
that the statemeqts made in parggraph i to 9 of this
addifional statements are true to my personal 'knowledge
and submission made the;ein, I believe the same are' true

as per legal advice and T have not suppressed any materi-

al fact of case.

And T sign this verification on this the € th

day of August, 20046 at Guwahati.

Lol neei

Mmmca-&* Q—wloL]‘
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By Speed I’0st/Confidential
< : KENDRIYA VIDYAIL.AYA SANGATHAN :
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi-110016.
F. 9-54/04-KVS(Vig.) S — -

-

Daved—— —3-T~=205:2005

ORDER - ;-?

PRI L e e s st — L s s

WHEREAS Shri EM. Reddy, PGT(Lrem.), Ke.ndriyn \/i-"yolaya, Kokrajhar
has been charge-cheeied under Rule-16 of the CCS [CC/., Rules, 1965 vide
wemorandum dated ?80/.2(N3 for appsintng his wife Smt. E. Sree-devi on part-
time convractual basis in she year 2001 while functioning as Principal on deputation
bagie at Kendiyw ., .y, Pwicugar and on conclusion of the Disciplinary
Proceedings he has buon awarded the penalty of ~¥yide order dated
31.3/2.42004 by the Assistant Commissioner, Kendriya Vidyclaya Sangathan,

Regional Office, Guwahati being the Disciplinary Authority., -

WHEREAS the said Shri EM. Reddy has preferred an appeal dated
26.04.2004 to the Appellate Authority being aggrieved by the above said order of
the Disciplinary Authority, making the foliowmg submissions:- 4 1

, oo e

- — - - —— !{

- ——m—

L. That when he was funchomng as Prmcupal on deputation at Kendriya
Vidyalaya, Panisaga' an advertisement was made for part-time/contractual-
teachers for the Vidyalaya. A number of candidates opplied and appeared™
before the selectiion committec. The selection committee selected a number
of candidates including Smt. E. Sree Devi ie. his wii.. As the selection
committee selected Smt. E. Sree Devi as top in the merit list and
recommmended her name, he was bound to appoint her on contructual basis f/or
one year and thefe was no wrong in as much as the Apex Cour I in one case has
gc;zﬁ verdict that “one selected cendidate can not be demed to give
appointment on the ground wlaflve is  worki e.same
organization” the said judgement ha: " een reportedai

'——_’,

As per the circular dated 26.11.99 cf KVS(HQ) clearly empowers the Principal
to make appoum‘m 2t on contractuai basis including part-time and hence there is
no iliecali: , sie o id enuiuave wnd there is no violation of any ruke
or prowsmn. e

e

3. He was served with a Charge-Sheet under Rule-16 of CCS (CCA) Rules, 1965
- vide'Memoranduin duted 28.07.20N3 with allegation that he appointed his wife
Smt. E. Sree Devi as part-time contraciual basig in the year 2001 violating the
provisions in the Article 41(B) of the Education Code fc.- kendriya Vidyalayas.
But in the fact the alleaation has no basis in as much as the sclection committee
selecled the said candidate und recommended her for appointment, he can not
over look the merit list.

He submitted his reply but the Disciplinary Authority withou - applying his mind
imposed the minor poiwiiy of Censu. * vide order dated 31.3./2.4.2004.

ﬁﬂ | | s
Miﬁz S

e e et St et - -
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] Vide Memorandum dated 6.12.2002 the same allegation was brought against

him, but later on after his reply dated 16.1.2003, nothinj was done by the
authority for a long time and after a lapse of about 7/8 months, the
Disciplinary Authority issued another Memorandum withoyt any justification
and with malafide intentions. He approached the Hon'ble CAT, Guwahati
challenging the illegal reversion ordgn——#re—Bisﬁaimm-y—Ag'rhorlfy passed the

impugned order of ¢ensure on the same ground for which em'her no-action was - -

e s o ——

) /' taken™ — ~N— =

— :
‘ i
: WHEREES, the undersigned after considering all the relevant facts,_circumstonces-
“of the case on records available and the submission made by the Appellant observed
the following :- : E |

]
1

A\l

. Charye-Sheet under Rule-16 of CCS (CCA) Rules, 1965 was issued to him
vide Memorandum dated 28.07.2003 for appointing his wife Smt. E. Sree-
devi on part-time contractual basis in the year 2001 whi'e functioning as
Principal on deputation basis at Kendriya Vidyalaya, Panisagar. After
considering his representation a penalty of “Censure” was imposed upon Shri

E.M. Reddy by the Assistant CommissioneF=KVS, Regional Office, Guwahati
vide order dated 31.3/2.4.2004. l

NOW THEREFORE, the under-signed being the Appellate Authority based on
consideration of facts & circumstances of the case and contents: in_the -eppeal, - . -
-accepted the-appeal of Sh.i-E:M. Reddy on the legal groGnd of the judgement of the
Apex Courr reported in AIR 1997 SC 272 that one selected candidate can not be
denied to give appointment on the ground that the relative is workin ng in_the same
organizafion and decided to _set aside ihe order dated 31. 3/02.04.2004 issued by

the Assistant Commissioner, KVS, Regiorial Otfice, Guwahat} bemg the Disciplinary
Authority,

The appeal of Shri E.M. Reddy stands disposed of accordingly.

i
( Pragye Richa Srivastava)
Joint Commissioner (Admn.)
& AppeNm‘e. Authority
fopy to :-

- L. ShriE.M. Reddy, PGT(Chem.), Kendriya Vidyalaya, Kokra Jhar
«" 2. The Assistant Commissioner, KVS, Regional Office, Guwaha‘h
3. The Princinal-Kendriva Vidyaluya; ¥Y=%rujhar: —- - .0 |

4. Guard Tile i

~ ——

-
-~
., -~
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eference. the three Teporting officer have ojy, m
e nerio o - favourable entries without any reservations. One of i officers has grageq himVern G d |
.. . . Wrt . a3 ? 1 - . ~ - B far ha = "
Mlicit fellings in h]swrxsdncuot}a blpb, rromoted unless h2 shows clear - and aiso said that he was an excellant
HHICE S hou no ct “
S ediocre. He s ‘
has been m

AOrKS. .

in field and office v arleoc
improvement in fiel 2ainst these adverse remarks and as per
[ against t erse remarks were expunged

) ; periaa'ﬁfs;%(
31.3.90. Nmiewing officer should have 1aken Into account the latest observa-
tion on the performance of the officer concerned and even if he would have disagreed with
L the observations recorded, he should have taken pains 1o find out and record the reasons for
£ ropinion which werg not complimen;

‘e P . nS
nt thereafler made representatio

R p owing
eler daleﬂ 1 \‘93 fIOmICS Olldenli\o. 1 [L‘e AOH WITEE ad\
1 t

aryto the officer. Not only he did not do that, he gid
field works. He hasprac- - | “notevenconsider it necessary toinform the officer on his own that he had oceasion 1o record
from his ACR. sly neglected the inspection of field \:‘ ?l: > scaleillicit 1 adverse entries regarding his performance SO that the officer coui
, 3 as grossiy neglet B asures (o prevent large
~The Officerhas g ke effective measu :
St o efforts to tak : ‘
ticaily made n

d take proper 5teps 1o
ccepting Officer who
greed with the revi
on of communic i

improve his performance. It is ajso rather unfortunate that the A
v-T-happened to be Principal Conservator of Forest a
ndicating or recording any decisi

fellings in his jurisdiction.

and -
~He should not be promoted unless b

office works.” B
e applicant made further represen

e shows clear improverent in field and .

atfon “on 25:1.1994 saving that the
1310 25 ' S
ffi as besn mediocre,” be
formance both in the oifice and ﬁelc;iciaéser cen eI >
His perto . lied bv impugne - 2t page L
. has been replied DY pug o order the
; -ever, to this he nas ‘ e eorieved by ‘ -
expunged. However, this request cannot be granted. Be . Vrecs.pondents o consder hi- ¢
September. 1994 t_ha;t has praved for directions 10 %“Zuom 5 my nodce the delay in
applicant in ‘}}15 0. n;prehensi{.e manner and also nas ?; —\a%k rjme-whichisin violauo‘n
o I im within the reasor 3 e s
commucs erseremarks (0 T dentia ) Rules. 1970. :
communicating ihe ad\-e_f]? ;ndm Services (Connde:ua:‘Rollz )rerna.rks o v oen
\ QN 3 P . e advers T ksrag g
e ok [‘:Eat by keeping the poruon ol %He 2
yolice ) ng U o of
broughito e ° dicore the result of expuncuon o

Subsequendy th
adverse re marks

ot complimentary

“I do not agree. Tne officer has not assigned adequate prioriry
i st for preventing illicit felling. The g
given by the reporting officer is not based on facts.”

- “This part of the adverse entry was notar all commy
4. fadeaware why the reviewing

to field work
eneral assessment

i f adverse remarks has
major portion of aavers

nicated 1o the officer and he was not

. officer was not in tune with the reporting officer. Even after
3 srion: Therefore  § 25 S : . . A .
! N inued inspite of expunation: ’;’nercl ~ Beexpunged portion of the ACR for the Year s overiooked the stng left in the remainine
formance being me emarks continued it : : :5 him should be 2N : . . : e rer g
form - ed as the stine of adverse T arks communicated 10 T § &isgood enough 1o cause harm for any promotion which he would he getting in vears
e meant b APra)’ed that the entire adverse rernarks Bcome or later in His career. T

: cant has
the applicant ha :
expungec.

. o
bmissian of the learn
in ind the submission fearned
e AC applicam'm me"O';.:r.':'zs;ecuisidoncd Tor psrusd! oifilsh;.; Proper implementation in the subordinate units of Govt. of
e ;: E;i‘:f.“’“he e o 3??:}&-‘:; qDpiiéam was that the l'ev]f,f ib;?“{'f* ¢ isting Orders relating to of ACRs and communication o5 -
Counsel ror;ﬂeﬂjiils' reiterated by the Counse! ..or‘ ::—;;.osed 10 review e A-C%;c Pr;g','" | e S o
o - e eiE adt 2 00 wheredy . 2Ussior o, A g
C;Cﬂ' e e Gort o r‘emas'mr'a notificasion dt. 20.4. l9,0a sthoricy and e o ons above. T he officer has alread
ed = £\ aq (S il T auth \ : '
. .ll'camin view of the Govt. on\Iin‘.r e RO o eviewing |
cinal : f F has peen gnat s i
or . rest f atee B e
i servator of ro ‘ e orn
e Con;ofeSl has been designated as accepting
Secretary Forest! r
served under ibres Co

- 7 5. While the system of
3490 is ver 1o take

reviewing and acceptance of the ACR enjoined by Order gr.
hra the ex

‘ of Forest who had given positive r-epc;l:—-lzs:of three Dmi
ngervatorol who had disagreed with the O.D[szn “'[‘;rzal action hatd ﬁ;
e aeosand shien s adserse emark sithout y foundaion. T e

reporting officers anfi g-;::enin time. But for the applice g.[,S’c?\\x;oi.iid have caused RS 3
been cormn;mc:r::: \t\?oullfinhave gone up Comm%n{::ia[;: (:)?.Si and \"hicﬁ:é%wiiw
the maler tne * in selections which were het s for the vear ~
injuries (o his interest 11 s¢ rizs made {

reviewed CR
sl vator of Forest Shri R_L. Chowdhary -
% be 18nored for ¢he purpose of any selection/DPC to be held inrespect of thisofficer.
Wy s;?‘afy of the Department of Forest who has no  been designated as the accepting
A ould call for roper observation in this regard so

also removed. The Department of

the CR of the officer and make p
ed by the order dated 20.4.90 is

£ Govt. circular are compiied with
dverse en Iy tolation thereof so that no undué prejudice and IRjury are caused to
.. ‘er. Sniras N
; i larities the adver:
‘ew of these irregular _
now. .In view
be expunged.

, ice that th
car brought to my nou jef Camse
i V.S. Masurkar brougntto d the Chuel 2
hri Niikanth and Shri V.S. ondents an . THEE
3. Shri Niixan ‘ol d by ths resp ubject A
emented DY : R the subj .
90 was not actually imp v Ordzrs on
on 20.4. “:iz the ACRs as per the previous
Forest revie )

a d ther is no ¢o i
. erc 1S ‘
T 1 ing Lh adverse entries an Aj{( .
delibera 3

remarks now as it stands.

3 h were not
licant even on 10.2.92 should be ignored for the purpose of any
hich he would be subjected hereafter. There wil be no order as 10

-

. '- Aents and Su‘ Y
ideration to both the avermenS 222 "
i ious consideration {0 licanthas g €1
. ha\: gl\':;lsszl?;e ACR file indicates that the 2pp SR
the parties. A per'

*_Application partly allowed
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4;’3”; is no legal infirmity in the procedure adopted by Lhe dxscxplmarv atih)g;\

g f,lnpucned order is valid.

g bondluons given m lhe undertaking before lhe apphcant was aaneuoned {he '

. B
—

pay for the ticket. The respondcnts while aennowledomv the leuer
specifically called upon the applicant to admit or deny each charge Withj "30
. date of issue of memo. “otherwise it will be presumed that he has adp s gﬁ
levelled against him and exparte decision in the matter will be taken R Fesu']n
. dismissal or removal from secvice.” To this letter, the applicant has seﬁ’*‘
31.10.1988 explammg that because of his physical and financial problems
to discharge the duties as D/Man Grade 11 and he, therefore, sought V01un
Respondem No. 3 after examining all aspects of the case and reply Sentie;
came to the conclusion that his 1 nequest for volum..rv retirement cannot b‘é*a :
.also stated mal in'the circumstances, the reasons- given by him are not cony; nmh
. he had not apuhed for extension of leave beyond 5.11.1987.1In the cxr'c&’rﬁ's‘fénwé
- that the charve against ‘him’ was proved and he passed the i xmpugned na]

dismissal with 1mmed1ate éffect and the penod of unau(honsed absence
date be Ireaied as dies- -non, for all purposes

- We heard Shri C. B Piilai, learned Counsel for the apphcam a greax e
dppeared for lhe respondenls lhoueh called twice.” -

w&‘“'

'Ihe Hon b]e Mr S Das Gup M mber:(A)

5. The main contention of Shri Pillai, lea.med Counse) for Lhe ap h
conditions attached to the permission granted 10 the applicant for: gom j
unconscionable and bad in law. He submits’ .that the OM. No.: VI/40!/40}83
14.6.1985 relied. upon by the respondents for i imposing on him the conditio hz‘chig
spondents termed as ‘underiaking” are not supported by the O.M. The 6th "STound &

und
by Shri Pillai is that no ‘Inquiry Officer had been appomted to carry out the i ingqu;

ny
is contrary to the rules In this ‘connection, he ‘has referred 10 the reo]y filed

_respondents in which thev hay e stated that the disciplinary authority had taken the docik

- exparte since the applicant neither appeared in person nor represented his case bcfc::%f :

) ‘Inquiry Officers’. ‘According. 1o learried Counsei. this - Shows thar there were I

" Officers. although he was not informed ot any:is ha\ ing been appointed-as pe.rthe rulsg

© . next point he has taken is that the respondents have also admitiad that he had givensii

" to the memo. - of charges by “his letter dated 10.8.1987 and. therefore reply

respondents to the fact that he did not make any represemauon in his case before lth

 Officers is wrong. He also reliss on the judgments'in the matter of UO/ v.  Giriraj Sk

repor[ed in (1993) SSC (L&S) 290 and in the matter of Dr Pu:hankara Kamalan

ACAR reported in '1989- ATC (9) 26 CAT. Madras. We have earefu]!y Consids
argume,m,s of Shri’ Px]lax and pﬂrused the reeords T \9 . “

’ —Appl‘iean[

.: —Respondems ;

l by CAT—- ’
: arte En Reasonable opportunm Removal Presumpuon
nits husb:nl:{syl’xfe was under threat at Allahabad, had fallen sick and gone to

. —N ‘statement -
SN awa y from A]lahabad also not heeded & ex-parte held—No wntten
) %%"xgoﬁ, in CAT S0 all the above averments remax_ned uncha.[lenoed & accepted

) 6 Inthiscase, lhe 1mpu2ned penai(yorderhes"
- s the compe;_ disg thori

Arbmd Das v Stale of Wesl Bengal 1_983 )‘S

il 2 f"—'\r'v‘ Sl

-.extensxon of leave submxtted bv lhe apphcam have also been addrés"sed 1
“authority. In the circumstances. the dxscxphnary authority has, after perusal ofd

passed a delaxled and- speakmz order giving reasons for- -arriving at the con

applicant’s request for volun retirement cannot be agreed to and that ) ! X
been provedeqUnder Rule ltlia(?) of the ‘CCSs (CCA) rirles it '"““”f;ﬁzng‘am oAt : ”}_ ellate auzhanty must can.ﬂder and dtspas Ll rhe pouu.s razsed in appeal
_ disciplinary authority to appoint an Enquiry Officer in all cases 4'51 i3 : =k
’ dlscxplmary authority" had himself passed the penalty order after perust n ey o
documents. Merely because in the reply the respondents have loselym\’fﬂgé'gﬂ}gg;@ﬁﬁ’“‘ RS
. the appllcant had not represented his case before the ‘Inquiry Officers
- ‘'Mean in the- circumstances of the Case that an- Inquiry Officér hadu.‘ ',
: dnscxplmary authonty has hxmse!f mqmred into the matter and piéks:éd “&

= R i

| zbeenﬁled underSecuon 19 of the B ' - ‘
c 1985 by the mdowvof-late Bg& Ra; Sharma. Ex-Railway o
TR oo LR e :
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. nts for his transfer from Allahabad and since the respondents did not pay any hezd
sgut of frustration, the deceased sent a letter of regxstrauon dated 265.7.1986
Ag that his resignation be accepted w.e.f. 1. 9.1986. A:copy of this letter is at .
e A 4. The respondents allegedly did not pay any heed even to this letter and
noned his leave nor accepted or rejected the request for resxgnauoa. Instead, he .
[d major penalty charoe memo dated 25.11. 1986 which’ was sent to. his'village- -
-“unauthorisedly absenung from duty w.e.f. 1.9.1986. He rephed to the charge- -
ng that he-had submitted resignation to take effect from l 9.1986 and there was
n.of it.even-after a lapse of 6 months, the case may be‘closed and-he may be
10 retire wnh the pensionary benefits due to him. No actio as taken on this let-.
inquiry officer was appointed. On receipt of the commumcauon dated 20 5.1987
nquiry officer, the-deceased replied ;that he.was; _ 'pammpate in the.
d defend his case prov:ded the sitting$ were arranced any station’ away from

) 2 'Ihe apphcant S. husband who was a ‘travel lmo txcket eXammauon an

at Allahabad, was served with a major penalty charge-sheet and after an '€ Xpa
the dxsc1plmary authority passed the impugned order dated 29.2. 1988 rem
service. The deceased emplovee submitted:an auueal to the respondent No
(CjCC[Cd by the impugned appellate order dated 19. J 1988 He subrmtted are

. station on 7_: 2.1989 and dled on the spot The res'wondents did not pay an’
*to the widow ot the deceased w bo is the applleant in this case and had alle

?’rg_"lfét'dme was accepted by lhe dtsmpimary authonty and th
’%1 e deceased :submitted an-appeal andthe same

&d order: His revision petition was not acted upon_é

‘ \_ln the conspectus of the above circumnstances, the a.ppltcant has: plwded that the

st removing the applicant’s husband from service was wholly arbitrary and- unjusuﬁed
uld; therefore,” be quashed It- has been contended that the respcttdems most
ly and tlleoallv dld not consxder the request of the deceased for uaasfer out of

2 o

lt_y of removal was '
Tejected, alleaedly_ by an

resentations to the respondents forbeing granted reural beneﬁts and also ttie pro?i
-deposxts vide her representations dated 3.5. 1989 and 10.9.1989. Since these evoka%
_response. she: filed an'O.A. at Lu¢ l\now Bench of the Tribunal. As, however, the > applice
‘had sfarted ltvmg at Allahabaa a-m it was- dlrrl\—l—!' tor her to go to Lucknow to pu.

case and to filea tresh peuuon at. —\llanabad Iti i3 sr:_ted that the Lucknow Bench by an
E datea 26.8. 1992 allowed this appltcatlon but the’ aonl'cant has not been able to obtai

and tlns dev eloped mto a. rarrul) fend. Tt is alle ee that the cousnns threatened 0 lxq
" the applicant’s husband and even hired protessmnal killers 1o “assassinate hi
persons had allegedly made atleast two serious. aLen"ots on his life but he escaped:
the occasions. Because of the threat to his life, e appltcant s husband decidéd
. Allahabad and, theréfore, subm]tted an apultcauon to the- respondents.to tranSft’-l'
- . -Some other place(fa.r away trom Allahabad in Allzhabad:
A photo Copy oOf the applicaiion datéd 51,1985 has beei annexed al Aniie
- receiving any response to_the: said’ representation. he made another apph_
"~31.1.1985 for transfer 1o any place in Northern Raiiway. A photo copy of this'a :
also has besn annexed as Annexure-A 2. Therearter, the deceased met the r&QPOﬂQ“’f
'3 & 4 personally but to no avail. Meanwhile, the conti 1 hish
he fell senously ill. Since he was living alone ar Allahabad and there was
him, his neighbours arranged to send him t0 his native village in Fazzabadg o9
Doctor attending on- him advised him complete rest. He sent a ceruﬁcaleﬁ(f{gﬂ"
medical practioner recommending leave from 2.5.1986 to 24.5.1986 ani di

received by the Chief Inspector of Tickets. As hts condition did not 1mpr0v
- bed restupto 31.8. 1986 A certificate from the private Medical Practioner,
- -alongwith the leave appllcanon requesting extenswn‘Q[ leave upto 31
post-A photo copy. of the said application. along with the rece:pt of th

been annexed asAnnexure A 3 Meanwhlle he had sent more r‘?%mﬂ

"'l"he respondems d1d not ﬁle any counter afﬁdavtt_ The ordersheet chscloses that
.‘9“ for the ﬁrst txme on 9. 9 1992 Sri S_F A. Naqw

o

affidavit was filed within 4 weeks the app]tcanon shall be taken up for ex-parie

espite this order; no Counter Affidavit was filed nor anyone appeared on behalf .

C ndents when the case was came up for hearing on 1.5 1995 We;therefore, heard
‘apf l'eant and proceeded to dec:de this matter on the bas;s of the ~

; °“.gh Sppor ty to,
that the urirebiitt
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- d:)al $ € points which were made out in the appeal dated 25.8. éﬁ\
= trgdthgle:eipg;“m aulho:lmy “The only point which has been cg,igis have not -
”ﬁaxlw'av Se resignation submitted by the charged employee. s{:J ered is the :
several a;\fam (D&A)Rule, 1968 the appeliate aiithority hazad nder Rule-
;dered mef.):c,;s “l;h'][e disposing of an appeal. Uniéss all m%:l:scast upon
a farlure 10 discharge. statut pects are
c!gobe quashed In lhxs regard wC are foi lﬁed ; ;{hyeduty.rendenng the appellate

7. The above decision was followed by the High Court of Calcuua

Arbind Das v. State of West Bengal,. 1983 (2) 'SLR 612, in which it was.

. absence of the counter aﬁTdET the averments made in.the writ petition are (0’ :
oniy whether the averments made"qn

- admitted.. We are then requxred to see
" “constitute aufﬁcxen! ground for us 1o mlerlere n lhe dlscxplmm acnon tak E%’“lf;
j'-

dems -against the husband of lhe apphcanl . jg%

8.. The apphcamhaa been repe;uedlv represenuna 10 the respondents lhal : ‘h 5
in danaer on account of some famllv tend and he reqz.eaxea for rransfer out
Ifthere was a danger to his life, his request » Wwas qune reasonable and me res
. “have seriously ‘considered it. They could have: afleast made an mquxry lnl@th_e
———--gtherwise -of-his- contention-that_his_ hte was in ‘danger & and thereafter’ cou ‘

they did not take any- acu(m‘ :

accepted or rejected his represen(auon Apparently,
rivate Medical Pracuoner

ever on his representation. “The certificates from the pr
| and so advised rest. Infact, though the

that the applicant had fallen il ;
" against him was for unauthorised absence’ from 1.5.1986, the inquiry Oﬁ.lcg??
f Inspector of Tickets; had‘gd Y

zance of the fact that Sri S. Prasad. the Chie
charged employee had sent a certificate from Private’ Medical Pracuonen
~ period from 2.5.1986 to 24.7. 1986 and that he was absent since 25.7; 1986'

intmation. It is thus, amply clear that the respondems were.aware that the ¢ ap i
unwell and, therefore, if they had 4ny -doubt about the veracity of the medical cetii
‘he could have been: directed to appear’, before medical toard or 10 submil medx, !
cate from authonsed medical attendant. Tnspite of that, they chose to.serve acharge x
.on lhe deceased emplovee for auauthonsea ‘absencz. The ._opllcanl had reque :
" holding the inquiry at 2 place out side - Allahabad, which-. cannot-be considg
unreasonable request. keeping in view ‘the. faét that he was aoprehendmg danger 10
at Alla.habad The respondents should have had no difficuity in arranging the sitt
inquiry at a place out side Allahabad. They, however chésé to proceed ex-pa,ne z;g =
apphcant There is no doubt that if a charged officer refuses 10 participate i 4
- the ground which are un’easonable the; inquiry officer shail be free lOP .
However, in the prescm case, the c1rcumsxances were such which would amply “
retusa] of the charged. emplovee 1o pamc:pate in‘any inguiry which is held.__avhl

In these c:rcumstances ‘the holdma of mqutrv ex- pane, in‘our vxew, was uny
) Th e is. another facxor wmch TE"UIICSI becorxs'dered Iti xs , that the

i iew of the foregomc g nnd lha[ b
T : oth the impugned ord
By “‘-’" disciplinary authority and the appellate order dagx:d 1 r5 3?8‘;3;: gjd ]1988
inlaw

v,

2 ﬁx bc susmned We accommvly set a51de bolh these

! sdeaxhshall beregy_ﬂansggb ‘period from 1.5.1986 tll
A Y grant of leav
9 the deceased employee shall be entitled zg S}‘:“P— : T:al pp! lcant and Lhe olher
e»extam rules as if the husbénd of the applicant
‘one of her chxldren shall aso be eh glble for conside:

' ¥ n'oric month from

of 6 months from the date of tion taken thereon
Wil the 1 receipt of the applicatio. Th

erminal benefits shall be paid to the applicant and meeom;uﬁlm'

eirs

{u rk‘a.t) E-,
,'H!Od Ot 4 IllOlldlS hon] lhe b Q[e Of COlIuIlumcaUO!! Of lhlS Olde(

APPIiCinon allowed

tt***

Centra! Admmxstratlve Tnhunal—Guwahau o

- .9,.~ :
-Asubmmed Yetier.of resignation. It 1y mnamos of the:inguic
'respondencs were: sxezec ‘of the fact.that. he had: ‘Submutied hisre § _
resignation itself should have been suflzcxen( cause for any responsive 2 (1) of Constxmu : S S
enqun—e why an emolox ee who had putin 25 years of service was tendenng % P On—-ippomnng authontv—A | - ‘ V
uld have disclosed the u.rcumsxances Wil / Assistant Station Engineer and challenged on gl:-l:n::in tth‘:?; removed
! e was not

ecords
?‘é:_‘g% o e ;ll::;w I::ppmmmem order was signed by. Assistant En
powers oom:xsf Station Engmeer appomted hun—-No flt;::rn:lfor
was e appomtmg authority were vested m Asstt. Ei -
S S ‘rdma to Statmn Engmeer so could not remove tl%? :;;E

service. An ingquiry into this wo
applicant 10 take this extreme step of submitting 2 fetter of

Jeopardy the beneﬁts accrumg IO him from his long period of service Ul *3
10. Itis a settled position of law that the courts/Tribunals haveéaill
with regard to the disciplinary action taken by the competent zu.tthot‘lgg"w
which is normaily’ Jusucxable but the manner in which the action 151 i tak
which the inquiry was held against the applicant bears eloquem tes

re51gnauon A

the. charged officer was not given adequate opportunity 0 defe;%
‘inquiry was not justified in the circumstances attending upto thi @;0359;"“‘
a gross violation of the Rules of natural justice vitiating the ennreﬁd,wl?
against the charged ofﬁcer We have therefore. no manner of. hesita °nl
vl achitrary and illegal. Sl“%&& ‘Ihe compew t. 'l;'ol‘-ﬁ
nt a ity .
B Ny 4 .
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EKEEE”&BEK'E‘ Gl ‘/.i'?ll‘\fﬁfiﬁhml ACADEMIC INSPRCTIO 'n’ 2042- "é?@‘i
VERVALAYA m E”E TR F . HV-PANESGAR -~ £
BAT M 5T AN ﬁ’ﬁéi"ﬁ’ﬂmz EHT/0B/2002 AND B/Gd/2000 E
ENGTRETION THAM: | | "
.SEIRNE. B, BEVAKUMAR, BiGh, VS (RO}, SILCELLR
A BDERGE. B, MEGTLAN, YIRS E“Eﬁiij‘iﬁfﬁﬁ’ﬁﬂ‘. IASRANGS I S
. ’ ‘\
G, BITRI. ATAR SINGH "z‘i NCTFAL, KV Ei"E‘Z.ZSI,IZZ.E : o
.Aupui .“.x'.": v}t'l/\I:\l |
reardliya Vidyalaye, anisaga esleblished | in 1-u Funddcr civil sector (26 o, an gar). Itis a single
seclion school having Jdasses” v P o Xwith strcnath of 229 studonts as o 18/09,2002. The posi:
of PG (Hindi), TG (SkL), TG (5. 50 and fou posts of FR1 e lying Vacank, Contractual
Feaches are engaged Tor the mow vacanl posts cxcept for the post of "G (Hindi) due to the N
non-availability of suitable canu.dalc. One post of Lab. Atlendant s suiplis as per the current *i',.-
vear's staff fixation. {f
i INTRASTRUC TR -
the Vidyalaya is Hnng in lemporary I)mlqu provided by BSE authoritios. Mumber of toon s available is ]
ieuliicient. The separale 1ooms are hot available for Coniputer Lab, 5U IPW; Music, Junior Science lab, ’,
Aciivily Roomn for Primary Students, Three Primary Clisses (Closs T 80T1) are I(u.alr‘ri nboul 200 metors {
vy fiein the oain bl
UGEESTIONS: - - | u
Lo Flastoning of the walls of dasses IV, V& VI block has to be done. !
Ao hihe Ligihts Tinnes in class rooms do not have lubes - Connedding wires are losely hanging out in o (
alnost all 'f-,?;arﬁae ihe entire buuidmg ncods re-wiring and repiacenncnl/nepanmg of electrical fittings &
© fixlures.. -
20 Tang are insufficient in clas,,es v, V & VI Four fans avallable in the lab may be redistributed,

Pl T T AR g Rt ¢ vt - - - e s



6. Open switch'boxes at the entrance may be covered Lo avoid any possible untoward incident and eilsure L

AR x Mot
+ 7. Two TV.Sets lying unused should be-utilizéd for the benefit of students, T
8. Efforts may be made to construct three more class rooms through chairman, VMC, ", *" ¥
- . ” V EE - T I .»_:s‘,i“;‘ < ) T - - ——_,_::l“ g.“‘
II)  LABORATORY: -~ * f7 ey

~being conducted as per the Vidyalaya Schedule and Annual Sports Day was conducted on 31% August
- 2002, The Vidyalaya has idenlified two games viz, Basket ball and Volley Ball. ' '

VII) CCAAND GTHER ACTIVITIES: -

N - B - At WAt W b o g e
.

b

4. Water seepage is noticed in many walls of class rooms. Necessary roof trealment to slop this may be |
explored. ' ' 3 | .
5. The primary block which is about 200 meters away {rom the main block has no toilels. ‘The

constructions of toilels left half-way hieed to be completed Immediately.

the safety of the students... .., - *°

One Laboratory with two long working tables is available. Enough equipiments and-chemicals are available. s
FFans and instruments kept outside need regular dusling. L

III)  COMPUTER EDUCATION: -

Three Computérs are available and' functioning without any UPS. A Computer Literacy Progranime;has
been arranged for Class 177 o X. Srl, B. Suresh, SUPW. Teachar Is Leaching i Loniputer clnsses,>As the
SUPW teacher does nol passes any computer diploma, a qualified compuler instiuctor may be engaged. It
was observed that, there were no sufficient stools/chairs available in (he computer lab Lo accommodate ‘
the students. Efforts may be made to purchase more stuol/chairs and also reconuended to go'.fqi; S,E}{(QQ ]
more computers with UPS, ,n" PR 3

~ : " : k.

IV)  LIBRARY: - : | -

1L has been obacrved tat sufficient number of poticdicaland books are available i Ue library. The
librarian_seems to be enthusiastic_and takes leived b fieiale teading habits aiong e students by .
issuing books, The reading roon s well naintagd. Th- iy is funlioning 3wl One computer may, be LTI
provided to the library to computerize the libray services offectively. The livarian has been asked to £ ¥
organise book exhibition, display of new arrivals cic. o1 e henefits of sludents & slaff. Magazine display i
board can be procured to display all-the magazine sy-tenatically, , i

V) BEAUTIFICATION AND UPKEEP OF VID Y ALAYA: -

Thi: Cleanliness of 5 hool Tremi s was found watisfictony . “hool « Lnr(ln:} and Hovse Garden are being
“"’“’L,i‘_i,“_‘;‘i;i:jg:nniul,: e Prncipal was askad to by bt mote Hoeeerpols o beautity the inletior area - D
of the School Tuilding. Portraits of eminest SciontiL displaycd in front of Principal's Chamber may be i,
displayed in the convenient places all over the SUiool Luilding. o
VI)  GAMLS AND SPORTS ACTIVITIES: -

The students are using the, BSF Parade Ground Lo praclice all yaines and sports aclivities. The activities, are

e e R e a8 S

~

houses. An expert is conducting Yoga Classes for 130 students of classes T Lo VIT ™7

et e s e

The CCA activities are plained and the activities are being conducted as per the schedule among four - L

Tie PYA has heen reeor )i;mu_l_e.d as per KVS new guidelines and the General Body Meeting was conducted

on 15 Sepiamber 2002, The Principal is advised to take all possible steps for the promotion of Games &
Sports and olher non-academic activities/skills. " o




VIII) ACADEMICS: - \/[//

Hi& result of the

88% and x 91%. While cor

acudennic year 2001-2002 Is as follows:

npariny the previoug

been arrdnged 3‘67’5!?:‘1‘1;':16:1‘“19
Lachers for effe

the weak arcas of 5
clive implementation..

\d_satlisfa
Produce T00Y5 TesuIr IR o X during this

The Principal as
academic year, The p
W learners and weo

clory,

lu

The following observations were made by the Inspccm'tg Teain during the Annua
i) Teacher's Diary was not written objective based i some case
ii) Separate [Hw copy was not maintaine by same students.
iii) Some Teachers are lagging behind in coverage of course as per Kvs
V) Casual atlitude has been observed in (e conection of CW & HW note
V) Student’s g tcipation i same of tie classes was found very poor.

The abbve O
deficiencies jwe
and give guid

ance {o the conlractual / p
elfeclive,

arl-lin

LX) OFFICE RECORES: -

during the sample
C. L. Register & Staff Attendance
were hol found up lo date &
lake necessary ole
records in a sys

It was noticeq checking of sch
' Register in 4 [
the numbering of )

Ps to maintain all the offico
lematic way,

“The Principal shol| send a Cuihpliance re
action plamned [

porL wil
aken wit)y legand Lo the

SUGgest

> slafl meaeling
incipal was fuitie
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sured 1hal the efforts
rincipal said th
ekly time
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¢ slalfs have
Service Books of S
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A

e

o Ty
vears Board Resylt (i, e. 66.6.96);%,

are being
at zero periods hag’
schedule s given to the . ;
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| Acadenic Inspection.:

books,

ey
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rectify " their 7;
learning activities G
cthodology more "«

ere advised to
leaching -
teaching m

4 o
hol mairitained the';
ome of the Teachers; !
The Principal should
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ot done,
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(P. DE\/‘AKUMAR) W .9.
Education Officer
KVS, Redional Office
Silchar
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ACTION TAKEN REPORTAGAINST THE PANNEL INSPECTION'S

‘

LINFRASTRUCTURI

]

. . .
1

Fang available in lh:c léboi'aimy afe shified in to th

concealed under plastic beading, -\ ., -

SUGGESTIONS

0

. . . ) ul e _. [T
¢ classes and exposed wiring is ptopetly

Water seepage problem is taken-up and tlie tepair work is tader progress. S e
Open switch boxes were replaced by ¢loged ones (0 cnsure tho provention of any mishap. ;{‘:"T S
However the major works like the constiuction of more clagsfooms and cembnt- p]a',mngofw,al‘gg“ ' ;

18 nol yet startéd as the regular chdinmidn of the Vidvalaya ig expected hete on 9 Novembet,. R ¥

2002, o ot ' '
- Thegn complete toilets are i w under completion and a veport of the progress will be sent onee it
. ig thorough, ' ' ’ ' IR

. . ‘
COMPUTER EDUCATION - “ S
. — |

We are:happy to irifosm You thar the computer Ial is well furmished o with 33 i;lilfiligﬁ stodfs,

We also bring to vour kind notice (hat our o requisition against procuring, more’ nomber: of’

comipulters is now ai Qur Honorable Agsistant Commissioner and once we oblain ihe said amount

we will certainly take up the expansion programme of the Technical Laboratory.. Ag we said o

above, a contractual tcacher 1o teach computers will be recruited as soon ag the regular Chainnian

of the Vidyataya Manageiment Commitiee arrives, ' '

BEAUTIFICATION & UPKEEP OF VIDYALAY A ,

Placed an order for a bulk number of flowerpots and plants and the school garden is under

renovation. ' '

"ACADEMICS

1) Albdhe teachers ;
cirgular of the same has been distributedd, |
if) gudents and teachers are dj;
cw;

iii) Special classes have been arranged to cover t}
Howcever there is a problem in the complction of
VU&VIH classes because of the non- availability
OFFICE RECORDS j . _
Necessary steps are taken in the matters of maint
thoroughly directed to main

Scrvice books are given pags numbeting

and the

Remaining pending woiks will fakent up soon afier the arrival of regular Chaiiman

Submitted for your kind perusal and guidai e
' U BT

are thoroughly advised to maintain the teache

tain updated records,

r's diavy in its true spicit and a.

am peesonally supervising, the work.,
dicected to understand the ne
» measures are taken to realize the instruction ¢

ed ol yeparate notebooks ior HW and
onsequently,

1e syllabug in the case of lagging classcs.
syllabus in Flindi and Social Studies of

of tcachers,

. o - - Lw ; { . | -
aing oflice records. The office staff has been

maintenance is up to dato,
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